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Order of the Tribuna 

Present : Hon'ble Ivb:.A.K. Misra, 
Judicial !vmber. 

Heard Dr.N.K. Singh, learned 

counsel for the applicant. 

Issue notice to the respondents 
V 

by registered post. Returnable by 

13.6.00. 

On that day, after hearing the 

learned counsel for the respondents, 

the prayer of the applicant regarding 

interim relief shall be considered. 
V 

List on 13.6.00 for further 

orders. 
>v- 

Member (J) 
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0 .A. 164 of 2000 

Notes of the Registry 	Date .. ( 	, Order of the Trkbunal - 

:. 	 12.6.00 	present: Hon' ble Mr.D.C.Verma, ;  

I ' 	 Judicial Mer• 

'- 1 earned counsel for the 

fl 	
applicant. Mr.A.Deb Roy, Sr.C.G.S.C ,  for 

respon6ent No.1 • Mr • B • K. Sharma ]rned 

dounsel for respondent No.2 to 5. 

tarned counsel for the applicant prays 

	

IL 	 for adjournment that his senior is not 

MWLL_0,.,,_
available to-day. List on 22.6.00 for 

Admission. 

I 14 01 	
in 	

Member(Judl) 

	

16.6.00 	Present: Hon'ble Sri D.C.Verma,flember(J). 
a 

Dr. NK.Singh for the áp1cànt 

141  
amd Mr. B.K.Sharma, for the respondents 

Nos. 2 to 5. None for the respondent 

Nos. 1 and 6. 

Written statement has been filed 

on behalf of the respondent Nos. 2 tc 

	

'4-  L&C 	
5. Others have not filed any written 

• 	.. 	0 A 	
statement. 	Learned counsel for the 

4 	 applicant prays for three weeks time to 

	

N LQ 	 file rejoinder. Prayer allowed. 

List. on 3.7.2000 for further 

or ers. 

Meber(J) 

	

74, 	 trd 
Mr.U.K.Najr, learned counsel 

prays on behalf of Mr.B.K.Sharrna 

appears for respondents No.2,3,4 &5, 

who is out of station and zpz'ays. for 
adjournment. Prayer is allowed. List on 

18.7.00 for 90mission. 

	

L/ 	C' 	. 

4 	. ,LL 	 Member (A) 
im  

	

- -' 	•7 	 L-D 

/ 
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O.A.No.164/2000 

Notes of the Registry 
	

Date 	 Order. of,  the Tribunal. 

  

22.9.2000 Present: Hon'ble Mr Justice D.N. Chowdhury, 
Vice-Chairman 

cV%JL 

 

Heard the learned counsel for the 

parties. The application is admitted. No notice 

need be issued to the respondents. List for 

hearing on 2.11.2000. 

nkm 

Vice-Chairm an 

Id 

2.11,0 Mr.R.K.Deb Rhoudhury, learned 

ounsel prays for adjournment on behalf 

of Dr.NK,Singh learned counsel for, the 

applicant.Mr.Deb Choudhury has stated 

that Dr.Singh is not in a position to 

attend this Tribunal, &bCOMPOOn9MYs as 

he is indisposed. Case is adjourned to 

9.11.2000. 

11 31çyV 

53 P9J- 
C9Y 	t IA.: 

• 	 C~; If 

 19.11.00 

~_/k4 'V'j 

im 

t rd 

Vice-Chaijman 

Heard Learned counsel for the 
parties. Hearing concluded. Judgement 

delivered in the open court, kept in 

separate sheets. The application is 

rejected. No costs. 

Vice-Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
• 	 GUWAMATI BENCH. 

A. No 	164/2000 of 

DATE 9.11.2000 
OF DECISION 

- ShriBala Prasad . 

PETITIONER(S) 

Dr. 	N.K. 	Singh, 	Mr.. R.Dev Choudhury 
ADVATE FOR TJ- 
PITIONER(S) 

VERSUS- 

Union of India & Ors. 
RESPONDENT(S) 

.j1rB.K.Sharma. ADVOCATE FOR THE 
RESPONDENTS 

THE HON'BLE 	MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN. 

THE HONBLE 

l.whether Reporters of local papers may be allowed to see the 
judgment ? 

* 	 .2. To be referred to the teporter or not ? 

 whether their Lordships wish to see the tair copy of the 
• judgment ? 

 Whether the judgment is to be circulátedto the other Benches ? 

Judgment delivered by Hon'ble Vice-Chairman. 

I 



F, 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Appliction No. 164 of 2000. 

Date of decision : This the 9th day of November,2000. 

THE HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN. 

Shri Bala Prasad 
Conservator of Forests 
Functional Circle, 
Mantripukhri, Forest. Complex, 
Imphal, Manipur 
PIN-795002 

By Advocate Dr. N.K.Singh, R. Dev Choudhury. 

-versus- 

...Applicant 

Union of India 
Represented by the Secretary, 
Ministry of Environment & Forests, 
Government of India, New Delhi. 

The Director General 
Indian Council of Forestry 
Research and Education, 
P.O. New Forest, 
Dehradun-248 006. 

The Secretary, 
Indian Council of Forestry 
Research and Education, 
P.O. New Forest, 
Dehradun-2 48006. 

The Registrar 
Forest Research Institute 
(Indian Council of Forestry 
Research and Edudcat ion), 
P.O. New Forest, 
Dehradun-2 48006. 

The Estate Officer 
Forest Research Institute, 
(Indian Council of Forestry 
Research and Educt ion), 
P.O. New Forest, 

. Dehradun-248006. 

The Principal Chief Conservator 
of Forests, Government of 
Manipur, Imphal, 
Manipur. 

.Respondents 
By Advocate Mr. B.K.Sharma. 

Contd.. 
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0 R D E.R (ORAL) 

CHOWDHURY j.(v.C.). 

The 	question 	necessitating adjudication, 

appertains to the legality and validity of the 

communication dated 20.4.2000 and the notice dated 

27.3.2000 rejecting the prayer for retention of the 

Bungalow at Dehradun after repatriation of the applicant. 

2. The applicant is a member of All India 

Services, affiliated t -o the Manipur-Tripura Cadre of 

Indian Forest Service posted at Manipur and presently 

holding the post of Conservator of Forests, Functional 

Circle, Imphal. He was sent on deputation to the Indian 

Council 	of Forest Research Education (hereinafter 

referred to as 	ICFRE) where he was to discharge the 

duties as Assistant Director General (Planning), under 

the aforementioned Council. While, posted as such, the 

applicant was allotted Bungalow No.46, at Takie Road. 

Dehradun. In due course, he was repatriated to his parent 

department from ICFRE. The applicant made a request to 

allow him to continue/retain the aforementioned 

accOmmodation after reversion before the Estate Officer, 

Forest Research Institute, Dehradun for housing for his 

children who were studying in schools at Dehradun. In the 

said application the applicant referred to the Govt. of 

India's policy relating to the retention of such 

Burigalow/ Quarters. By a communication dated 15.7.99 the 

respondent No. 4 informed that the request of the 

applicant was put up before the House Allotment Committee 

on 9.7.99 and the said Committee rejected the request and 

directed him to intimate that he would be eligible to 

Contd.. 
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occupy Bungalow No.46 till 3.8.1999, on the failure to 

vacate the Bungalow on 3.8.1999 market licence fee 

amounting to Rs. 3306/- would be charged and eviction 

proceedings would be initiated under Public Premises 

(Eviction of unauthorised occupants Act) 

1971.(herei.nafter refered to as the 1971 Act). The 

applicant on receipt of the same requested for retention 

of the quarter for further two years on the ground of 

education of his children. The applicant in his 

representation dated 24.8.99 mentioned about the policy 

of the Central Government and. accordingly prayed for the 

necessary sanction to hold the possession of the 

residence for further two years. The Respondent No. 5 in 

the meantime initiated proceeding under the 1971 Act 

and issued notice dated 22.3.2000 to the applicant. The 

applicant responded to the said notice and submitted his 

objection on 7.4.2000. The applicant also referred in the 

aforesaid objection about the representation made by him 

to the Director General, ICFRE, Dehradun and requested 

him to keep the proceeding abeyance till the decision was 
A 

taken by the Director General, ICFRE. The respondent 

NO.3, Secretary, ICFRE by his letter dated 20.4.2000 

informed the applicant that his representation dated 

27.3.2000 was duly considered by the Director General, 

ICFRE but the same could not be acceeded to. It. was 

further indicated that the provision contained in 

Ministry of Finance, Govt. of India O.M. dated 22nd July 

1998 are/were applicable only in case of general pool 

residential accommodation under the Control of the 

Directorate Estate, Ministry of Urban Development, New 

Delhi and theserules were not applicable to the limited 

residential accommodation with subordinate offices and 

Contd.. 
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autonomous organisations of the Ministry of Environnment 

and Forests. It was also mentioned that amongst others 

seven IFS officers were expected to join FRI/CFRE 

Headquarters shortly on appointment on deputation in the 

Council and they are to be provided official residential 

accommodation. Failing to get appropriate remedy the 

applicant moved this Tribunal by way of the present 

application under Section 19 of the Administrative 

Tribunals Act,1985 challenging the legality of the action 

is arbitrary, discriminatory. 

3 	The Respondents, No. 2,3 and 4 have submitted 

written statement disputing the contentions made in the 

O.A. The respondents in their written statement took 

specific stand that ICFRE was converted into an 

authonomous body. in the year 1991.The written statement 

also indicated about the scarcity of accommodation 

available for allotment at their disposal. In the written 

statement the respondent.s also mentioned that retention 

of accommodation by All India Services Officers of North 

Eastern Region after their 	reversion to their parent 

cadre was applicable only to the general 	pool 

accommodation and those lorders ut&& not be applicable in 

cases where officers are/were posted to Public Sector 

undertaking or autonomous bodies. It was also pointed out 

in the reply about the shortage of residential 

accommodation for their own offi:cers.The respondents 

also stated that there were other officers also who are 

working on deputation. In otherwords the respondents 

mentioned about the scarcity of accommodation. The 

respondents also stated in its written statement that 

final order was passed on 31.5.2000 by the Estate Officer 

under Sub Section (1) of Section 5 of the Public Premises 

Contd.. 
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(Eviction of, unauthorised occupants) Acts) 1971 thereby 

ordering to vacate the premises and the same is not under 

challenge. 

4. 	Dr. N.K.Singh, learned Sr. counsel appearing on 

behalf of the applicant submitted that the action of 

respondents is arbitrary and discriminatory in declining 

to accede to the request of the applicant for retention 

of the 	Bungalow till completion of education of his 

children, and which are going to be completed by the end 

of April 2001. Dr. Singh further submitted that the 

aforementioned policy squarel.y covered his case and 

accordingly there was no justifiction in not allowing the 

applicant to retain the Bungalow till completion of 

education of his children. Mr. R. Dev Choudhury, learned 

counsel supplementing the argument of Dr. N.K.Singh 

submitted that plea of scarcity of accommodation is only 

a device to defeat the claim of the applicant. He 

submitted that there were number of vacant Bungalows at 

the disposal of the respondents. Mr. B.K.Sharma, learned 

Sr. counsel appearing on behalf of the respondents on the 

other hand submitted that the plea of the applicant for 

retention of Bugnalow after expiry of period of 

deputation under no circumstnace can be sustained. 

Pointing to the Office 7.9.1998 Memorandum bearing No. 

12 035/31/96....po III dated 7.9.98 issued by the Government 

of India, Ministry of tftban Affairs & Employment 

(Directorate of Estates). Mr. Sharma submitted that those 

are related to general pool accomrnodtjon that too on 

posting to North Eastern States etc. Mr. Sharma submitted 

that the aforesaid notification strictly applicable to 

those persons who are posted to N.E. States. The 

applicant is an officer belonging to North Eastern 

Contd.. 
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Cadre. In those circumstances the Notification is not 

applicable. Mr. Sharma next submitted 	the orders 

mentioned above is applicable only in case of officers 

who are posted to Central Govt. offices, offices of the 

Union Territories, 	and those orders will not be 

applicable in case where officers are posted to Public 

Sector Undertaking, Autonomous Bodies etc. Mr. Sharma 

particularly referred to the clause (v) 	of para 1 of 

the O.M. dated 7.9.1998. Mr. Sharmã, the learned Sr. 

counsel further submitted that the competent officer viz. 

the Estate Officer passed the final order under the law 

and same remain unchallenged. Mr. Sharma, learned Sr. 

counsel lastly submitted that the respondents are itself 

in difficulty in providing accommodation to the needy 

persons who have been posted on deputation and number of 

such cases would surface after completion of their 

deputation. In the circumstances there is no scope to 

allow the applicant for retention of the Bungalow 

5. 	The Central Goverment guidelines relied upon by 

the applicant pertaining to retention of general pool 

accommodation by Civilian Central Government employees is 

relatable to the officer of All India Services posted 

to North Eastern States etc. is in the form of a 

guidance 	to handling and managing the affairs of 

accommodation. The said guidelines itself indicated that 

orders are appicable only in case of officers mentioned 

therein. The said guideline excluded the officers those 

of44-eie-rs are posted to Public Sector Undertaking, and 

Autonomous Bodies, etc. Dr. Singh however, 	submitted 

that though clause (v) of paragraph 1 of the guidelines 

\, excluded the Public Sector Undertakings and Autonomous 

Bodies, the same guidelines were in fact adopted and 

Contd.. 
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adhered to by the Respondent authority. The aforesaid 

contention is difficult to accept on the face of the 

clear denial on the part of the respondents, in the 

written statement and also in view of the clause(v) of 

the Notification. That apart it is the respondents who 

are the authority to administer and make arrangement for 

providing accommodtion to its officers. The guidelines 

relied by the applicant are only guidelines, it does not 

have the force of law. The applicant cannot claim for any 

right or entitlement on the strength of the guidelines. 

6. 	In the circumstances I do not find any merit in 

this application. The application stands rejected. The 

interim order, if any, stands vacated. 

(D.N.CHOWDHURY) 
Vice-Chairman 

trd 
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.4N THE 	CENTRA 	 .i. 	 BUNAL; 

(3AUHATI. BENCH 	EUWAHAT: 

(An application 	under 	section 	19 o 

Central Administrative 	Tribunal 	Act 1983 

Shri 	Bala 	Fr(-,.isad 

AppI icant 

V e r S U S * 

Union 	of 	I n d i a. 	a n d 	Others 

- 	 Respondents 

2J.JSL_P a r t I culars AnnexuresPallo. 

11 Original 	Application 1-14 

23 Verification 	. 

31 Representation 	 A/i IC - 17 

dated 03-06-99 

41 Letter dtcL 	15-07-99 	A/2 jQ 

53 Reply 	dtd 	24--08-99 	A / 3 

61 Notice dated 

.71 Reply dated 

07-04-2Xx) 	 A / 5 23- 24 

81 Letter dated 

A /6  25 

91 O . M.dated 	07-09-98 	A/7 

101 O . M. 	dated 	22-07-98 	A/S 

~A 

filed by 

TIiL Jonasz ev  070uArW 74  

(R. K. 0ev Choudhury) 

Advocate, 

D a t e d 	2/05/2OO 
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IN THE CENTRAL ADMINISTRATIVE TRIBIJNAL: 

GAUHATI ENCH GUWAHATI. 

' 

IEt' 

ORIGINAL  \ P 

/ 

E E T WEE N 

Shri Ea1a Prasad 

Conservator of Forests 

F u n c 1 i a n a 1 C I r c 1 e 

Man tripukhri., Forest Complex 

Imphal, Manipur. 

P1 N-795002 

	

- 	pjjicant. 

Vesus 

Union of India 

Represen ted by the Secretary ,  

Ministry of E:nviror1ent & Forests 

Government of India, Nev De1hi 

The Director General 

Indian Council of Forestry 

Research and Education, 

P.O-New Forest, 

Dehradun-'248--006., 

31 	The' Secretary, 

Indian Council of Forestry 

Research and Education. 

P.O. 	New Forest. 

Dehradun-24500 

	

jio 	aJ)pL 



	

41 	The Regisfrr,  

Forest Researci InStjtuL 

(Indian 	Council 	of 	Forestry 

Researcji and Education) 

'P.O. New Forest M  

Dehradun 	24800, 

	

] 	The 

Forest Research IflS.titLite 

(Indian Counc I i..of Forestry 

Research and Educton) 

P.O.- New Forest 

61 	The Principal Chief Conservator 

of Forests Government of Nanipur 

Imphai 	tianipur. 

	

- 	n dr-n nts.  

DETAILS OF APPLICATIONO 

PARTICULARS OF THE ORDER AGAINST 

WHICH THIS APPLICATIObI IS MADE: 

This 	application 	is 	made against 	(i) 
Oder 	No 57-2/94_IcFRF 	I n d i a n Council 	of 
Forestry 	Research 	and 	Educatjon New 	Forest 
DehradL(n 	dated 	2004-200 	issued by 	the 

India(1 	Council 	of 	Forestry 	Research 
al  and 	Education 	(Ii) 	Order 	No.42/99_B1dg/F. 

Forst 	Reser&h 	In.•stItut eIndian council 	of 
Forestry 	Rsearc k and 	Education c  PO. 	New 
Forest 	Dehradun 	dated 	27-0300 issued 	by 
the Estate Offjcr, 	Forest Research Instititte 

\Q 
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(India.n 	Council 	of 	Forestry 	Research 	and 

Educe tion) 

2= 	JURISDICTION OF THE TRISUNAL 

The 	applicant 	declares 	that 	the 

subject matter of the case which he wants to 

redress is within t h e jurisdiction of the 

Tribunal 

3= 	LIt1IT4TION 

The appi icarit further declares that 

the app I ication is within the limitation 

prescribed in Section-21 of the Administrative 

Triburis Act v  1985. 

4 	FACTS_OF THE CASE 

41 	That 	the 	applicant 	is 	presently 

Conservator of Forests 	Functional 	Circle 

Mantripukhri, Imphai 	Manipur= He was working 

as 	Assistant 	Directc:r 	Genera]. 	(Planninq) 

F ....... ..: ... . Indian Council of 

Forestry Research and Education Dehradun on 

deputation He was repatriated to his parent 

cadre after completion of his tenure in the.. 

Dehradun on 03.-06-199$ 

 - 

 

- 

While 	he was in IF the .... LC.2' 	. 	 . . 

Dehradun he was a I 1 o t t e d }3unq 1 ow No 46, Tak 1 e 

Road New Forest Debradun 

4.2 	That on O3-0-99 the applicant made a 

representation to the Estate Officer q  Forest. 
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(ICFRE) 
Research Institute 	Dehradun (Respondent No.5 

herein) stating that he would like to retain 

the allotted bunqiow No. 46, Takie Road, New 

Forest Dehradun for a period of two years as 

his children were studying in Briqhtlands 

School Dehradun and that as per the relevant 

rules he was -entitled to retain t h e same 

bungiow for two years. 

Annexure A/i is a copy 0-f the above 

representation dated 03-06-1999. 

4.31 	T h a t 	15-:7-99 , 	t h e 	Registrar 

Forest Research Institute 	Dehradun informed 

the 	applicant 	that 	t h e 	House 	Allotment 

Committee had rej cc ted his p r a y e r for-

retaining the allotted quarter/bung low for 

further period of two years. He was further 

informed that. he w 1 in i hi e fr-s 

	

- 	 - - 	 - 	 -- 	-, 	
- 

bunglow No, 	46 	Takie Road 	New 	Forest 

Dehradun till 03-08-99 and if he failed to 

vacate on 03-08-1999 	market 	license 	f e e 

amountinq to Rs, 33o6/- RLtpees Three 

Thousand Three - Hundred Six) only would be 

charged from him a n d eviction proceedings 

would he initiated under Public Premises 

( E v i c t i o n 	of 	unauthori zed 	occupants) 	Act 

1971. 	 - 

Annexure-A/2 is a copy of the above 

letter dated 16-07-99. 

4.4 	T h a t 	on 	24-08-99 	the 	app:Licant. 

- 

	

	submitted his reply stating, inter alia, that 

he was entitled to retain the allotted 

OM& aoL 
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bunqlo/quarter for a periad of to years as 

an All India Service Officer Posted, to the 

North Eastern States, whi. le repatriating to 

his parent cadre., under the relevant Office 

Memorandums of the Government of India 

followed 	by 	the 	. 	 . 

indian 	Council • of 	Forestry 	Research 	and 

Education 

	

Annexure-A/3 	is 	E. 	copy 	of 	the 

applicants reply dated 24-08-99. 

45 	 That the applicant, reiterated in his 

representations dated 1-3 - 1-2 -- 99, 15-01-2000 and 

1703-2000 his claim to retain the bungiow for 

. period . of two years on his repatriation to 

his parent cadre on t h e principle that All 

India Service Off icrs posted to North Eastern 

States could retain their accommodation at 

their last station of posting. 

4 	 That 	the 	Estate 	Officer, 	Forest 

Research Institute ( ICFRE) 	Dehradun issued 

notice dated 27-03-2000 Ltnder'g.b - Sec tion ( 1 

and clause 	()(It) 	of 	sub-section 	(2) 	of 

Sec:tion 4 of the Public Premises (Eviction of 

unauthorized occupants) Act, 1971 stat.inq that 

the applicant was in unauthorized occupation 

of the Public premises, namely. bunglow Na 

46, Takie Read, N ew Forest, Dehracjun and that 

he would be evicted from t h e same premises 

The grounds stated in the notice were that the 

provision of retention of residential accomrno-

dation by the All India Officers of the N
. E. 

Cadres was valid only in case of residential 

~U ~~ 
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accommodation 	under 	the 	control 	of 	the 

Ministry of Urban Developmerit, the rules ipso 

facto 	did not apply to the limited pool of 

residential accommodation for officers of 

Forest Research Institute. The applicant was 

asked to show cause on or before 10-04-2000 as 

to why an order of eviction would not be made 

against him. 

Annexure-A/4 is a copy of the above 

notice dated 27-03-2000 

4.7 	That 	on 	07-04-2000 	the 	aip], icant 

submitted his reply to the above show-cause 

notice dated 27-03-2000. The applicant stated 

that retention of his accommodation was under 

t he c o n s i d e r a t io n o f t h e D i r cc t o r G e n e r a 1 

(ICFRE) and till its final, decision he could 

not be treated as an unauthorized occupant. 

Annexure-A/5 	is 	a 	copy 	of 	t h e 

appiicants rep].y dated 07-04-2000. 

4.81 	That 	thereafter 	the 	applicant 

received the letter dated 20-04-2000 issued by 

the Secretary, ICFRE wherejn it was stated 

that his request for retention of bunqiow No. 

46 was considered by t h e Director General 

ICFRE but could not be acceded to. T h e 

provisions contained in Ministry of Finance 

Government of India G.M. dated 22-07-98 were 

applicable only in case of qeneral pool 

residential, accommodation under the control of 

Director of Estates, Ministry of Urban 

Deve1opment 	New Delhi. These rules do n o t 

apply to the Limited residential accommodation 
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with subordinate Offices and autonomous ora-

nizations of the Ministry of Environment and 

Forests 

Annexure-P/6 is a copy of the above 

1st tsr dated 20-04-2000 

49 	That 	t h e 	Government. 	of 	India. 

Ministry of Urban. A ffairs and Employment 

±ssued an Office Memorandum d a t e d 07-09-98 

containinq quidel ines for retention/allotment 

of alternative accommodation in the Centre]. 

Government employees and Officers of Ail India 

Services posted to the States of !ssam 

Msghalaya q 	Nagaland, 	Mizoram. 	Tripura 4  

Mani.pur 	Arunachal Prac:Iesh 	Sikkim and Union - 

Territories of Andaman & Nicobar Islands and 

Lakshadeep. Clause I Ci) of the same order 

States that the Officers who are posted to the 

aforesai.d Stats/LJTs and w h o d e s i r e to keep 

heir families at the last place of their 

posting would he eli.qibie to retain entitled 

accornmodaton on payment of normal 	1 icense 

fee 	Clause 1 Cv) further States that these 

o r d e r s 	are 	applicable 	only 	in 	case 	t h e 

Officers are posted to Central Govt Offices. 

Offjes of the Union T e r r i t o r i e s a n d these 

orders will not be applicable in cases where 

of f ice rs are pos Led to Pub 1 i c Sec t or under - 

t&::inqs/Autonomojs Bodies etc 

Annexure-A/7 is a copy of the above 

Office Memorandum dated 07-09-98. 
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4 1.0 	That 	f u r t h e r 	t h e Govt. 	of 	I n d i a 

1irtistry of Fina.nce DCDt. of Expenditure 

i s s u e d the Office Memorandu.m dated 22-07-98 

extending ci lowances and Spend I Facilities 

for Civilian employees of Cent.rai Govt. 

serving in the North Eastern States and in the 

Andaman & Nicobar and in the Lckshadeep groups 

of islctids w i t h a view to extending a n d 

retaining competent Off icers for service in 

the same region Clause 2( ix) contains 

provisions f o r reten Lion of Govt. ccc ommo-

dat.i.on at the last station of posting. T h e 

Central Govt. employees posted to the North 

Eastern Region ncIamar a n d Nicobar and 

Lakshadweep islands were entitled l - i retain 

Govt. accommodation at the last station of 

posFinq at the ncrmai rates for a period of 

three years. 

nnexue-AI8 is a copy of the above 

Of f ice Memorandum dated 22-07....98, 

That the appl icarit submits that the 

Office Memorandum dated 22-07-98 and 07-09-98 

are applicable to his case and as such he is 

entitled to retain bunglow No. 46 ., Takie Road 

New Forest Dehradun for a. period of three 

years on his repatriation to the parent cadre 

i.e • Conserv:cr of Forests Man ipur. 

4,12 	. That t h e applicant submits that the 

IICFRE 	follows the 

rules requlatians a n d orders of the Union of 

India on matters applicable to it. 
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4., 13 	That t h e a p p 1 i c a n t submits that the 

ICFRE 	has not 

framed 	a n y 	rule 	regarding 	al ]. QtfllE?nt 	and 

retention of accommodation of its employeE?s 

The 	institute 	'has 	been 	-  Fol iowi.nq 	the 

princ i pies and the guide lines of the Union a-f 

• 	 ]:nd ia and as such the Office Memorandums d a t e d 

%:%: --- 07--98 and 07--09 ... 98 	 not ipso facto be 

applicable but t h e same a r e applied and/or 

• 	 fol :iec 

4S 14 	That the app]. ica.nt submits that there 

Eare instances the r- esponderits £ 1 lowing t h e 

empi::iyaes of: the •'..1CFE  o 

retain their accommodation while on being 

daputa t. ion or on be mg repa tria t e d to the 

pa r an t c a ci r a 

4 15 	That 	t. he 	a p p  ii c a n t 	submits 	that 

clause i (v of the Office Memorandum dated 07--

09-1998 which states that these orders will 

not he a p p 1 icab 1 a in c:ases where off icers a r e 

posted to pub]. ic: sact.c::ir u n r! e r t Ca [.:: i 1 .1 g s A utono- 

naus Bodies etc 	has no relevance to f  he 

petiticner s case in as much as t h e 

TCFRE 	is n o t , a public 

sector undertaking or an utonomous Body it 

is an i n s t i t u t i o n run by t h e Union of India. 

it fol icws t h e rules and orders of the Union 

a-f I n d i a. as applicable toit 

4 16 	T h a t the applicant submits t ha t the 

office Memorandum dated 22-07-98 a n d 07-09-98 

are intended to offer spec::ial benefits to the 

Central Govt5 emp].oyees and Officers of l 1 

A 



India :rvices postal to t h e North Eastern 

sLates 	Si kk i m 	A ndaman a n dr Nic ohar Islands 

and Lakshadeeps 	These orders are in the 

 - 

 

nature of benevolent i:q isiaLion 	They a r e to 

be appi i e cl to the widest amplitude to the 

p;rsons -app ii cab s to them. 

17 	That the applicant states that the 

(1ff ice Nemarandum cia t e d 22-07-99 is fol lowed 

by t h e. Indian -  Councj 1 of Forestry Research and 

F d t..t c a 	o n 	LOFRE:- for payment of salaries of 

of -  fcer •  scientists a n d staff p o s t e d in 

Institute of Rain and Moist tciduous Forests 

Research, Thrh.t Assam Hence the applicant, 

submits that 
I t h e of fi,.c:e Memorandum dated 22-

C)7-98 :.le equally applicable to him as the 

p r o v I s I c: n s c a n t a I n e ci t h e r e I n a r e t a b e 

uniormly applied, to all. those officer - s and 

staf'f w h o are similarly si ti.ated a n d there 

culd be no discrimination w i t h regard to the 

a.oplicatic3n of its provisi 

' 418 	T h a t th grounds stated in the order 

dated 20-04--2o00 rejecting t h e petitioner.g 

request for retention of hunqiow No. 46 Tak le 

Road, Ne Forest. Dehradun is not legally 

tenable and as such he is entitled to retain 

t h e same accommodation in view of t h e 

aforesaid cDffice memorandums 

5. 	GROUNDS FOR RELIEF WITH LEGAL F'ROVIS IONS: 

For that the app]. icarit. is entitled to 

retain' the bunqlow Na, 46., Ta:le 

Road, New Forest Dehradun as per the 
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J. 

Office M 	t­  a n Cl U mi d a t e d 22-0798 a n d 

o 7 (:9 -- 9 8 

F o r that the respondents failed to 

C om p r* h e n cJ the scope and ambit of the 

p r a V i s'i a ns contained in the aforesaid 

office mea arand'..im dated 220798 ai,d 

07 - 09 98 

Far 	t h a t 	the applicant 	has 	been 

disc r i m in ated in th i.e req a rd and as 

such the impugned a c t i o n s of the 

respondents viol a t e s Article 14 of 

the Constij::u.t:.j on of India a n d also 

the statutory rights 

or 	that 	the v applicant 	intends/ 

expresses retain the accommodatic)n 

f a r a period of only two years for 

the purpose of hi.s c:hiidrers educa 

 

-  

t:ion, T h e principle of justice, 

e q u i t y and good conscience applies to 

t h e present case. A great injustice 

and prejudice shall hg caused to the 

children if the app]. ican t not 

al 1 owed to retain the accommodation 

For th e period of two years 

5.5 	Fo r t h a  t the provisions con ta:jned in 

t h e a + o r e s a i d a + + i c e Me rn a r A. n d u m s 

dated 22-07-98 and 07-09-99 are to be 

corist rued with the widest amp]. i t.ude 

For 	that 	t h e 	rsponcieni•, 	ac t e d 

rhitrar'iiy and mala Fide and as such 

the impugned actions of the respon- 
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d e n t s 	are 	colourahte 	exercise 	of 

por 

5.7 	F ,_-) r 	that 	t h e 	res:ondents 	a c t i o n 

amounts to depriving t h e applicant 

the statutory benefits without the 

authQr.i ty of law a n d in co].ourable 

exerciee of power. 

5.8 	For that a7t any rate the applicant is 

entitled 410 the relief prayed in t h e 

application under the provisions of 

the constitution as well as statutory 

iaw 

DETAILS OF_REMEDIES EXHAUSTED: 

The applicant states that there is no 

other statutory a n d br a 1 te mat ive 

remedy which he is supposed to have 

exhausted before approaching this 

Honble Tribunal. 

MATTERS 	NOT 	PREVIOLJSL.y 	F I L E D 	OR 

PENDING BEFORE NAY COURT OR TRIL3UNAL.: 

The 	applicant 	declares 	that 	the 

matter recardi.ng which this applica-

tion has been made is not.. pending 

before any court of law or any other 

authority or any other henc:h of t h e 

T r i. bun a 1 
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S. 	RELIEFS SOUGHT FOR 

	

5.1 	To declare 	that 	t h e applicant is 

entitled to retain bunqiow No. 46. 

Tak le Road 	New Forest 	Dehradun -For 

a period of t w o .years on h i s 

repatriation to the parent cadre 

i e conservator of Forests lien ipur 

Imphal. 	 - 

INTERUI ORDER IF NY FRYEDFOR: 

To d i r e c t the respondents not to 

evict the applicant! his wife and 

children from bunqiow No, 46 	Takie 

Road 	New Forest, Dehradun as t h e 

c hi id ran 	are 	prosecutj nq 	t h e i r 

studies stayinq in the same buncjiow. 

PRTIC1JLARs 	OF 	POSTAL 	ORDER 	IN 

RESPECT. OF THE IPPLICATION FEE: 

i] 	No. of I.P.O. 

Name of the issuinq 

Post Offjr e 	 PC Gtttotati 

Date of issue of 

Postal order 	 :- 

	

iv] 	Post Office at 

which payable 

L. 1ST OF ENCLOSURES: 

AS PER INDEX 



1. •J 

t Shri aia Frasad, sort a+iuP,asad 4  
Aqed about 	Al 	year- s presently w orkinq as 

canservator of - Forests 	Functional 	Circle 

Nant.ripukhri Forest Complex 	Imphal 	Man:ipur- 

79 5 002 d o h a r a b y v e r .i + y t h a t t ii a a t a t em a n t a 

made in paraqraph Nose I4,45 a72d 	 are 

true to my know ledge and 	those made in 

paragraph N o s 	 matters of 

records derived therefrom which I bel lava to 

be true a n d t h e rest are my humble submissions 

before t h i s Hon b I a Tribunal 	I 	have not 

• 	suppressed any material facts of the c:ase. 

F' 1 a c a  

Date 	 Signature 



-/ 	 NXURE A/i 

.' 	No. 3S-29/98/lCFiE/DDG® 	 . 
Indian ('ouncii of Forestry .ccareh & Fdion 

I (,) Now ForvNl, l)_Liiidui-_ Ili OO 

.. 	 Dated June 3rd, 1999 
To 	 - 

The Estatie Officer, 
Forest Rsearc1i institute, 
Dehra Dtin 

Sir, 

On completion of my deputation at ICFRE, i am gettlitg relieved on the 3ine. 3 
'99, with the instcuc.tion to report to PCCF, Manipur for. duty. My children are studying 
in Brighthinds School, Dehradun and we wtll like that they contmuc to study rnthc 
schooL In this context., 1 have to intorm you that I will hkieain my allotted quarter 
Bungalow No. 46, Takle Road for two years. I have to inform you that Government of 
india has allowed retention of quarters by officer belonging to All India Services who are 
repatriating to their parent cadres in North Eastern States as, provided in Para2(ix) office 
nienlo. ofMinistry ófF'inance, Govt. of India No.1l2 (297-F 11(11) dated 22 July 1998 
(copy enclosed for ready reference). The quarter, to be retained is one type below my 
entitlement. This facility has been availed by cfficers of sister services in places even 
outside Delhi. Further, even sister organisations e.g. W.I.I. and F.S.I. have also allowed 
IFS officers to retain quarters. Vth Pay Commission had also recommended for the same. 

I have to subiit that in case, if there is no specific rule of iCFRE, the rule of 
G.O.I. is followed in ICFRE. As far as it is known to undersined. JCFRE has no 
specific rule in this case. When the undersigned had joined ICFRE, it was presumed that 
the facility provided by GOt would be extended to the undersigned. Neither at the time 
of joining nor later on, it was communicated that 1CPRE would not follow (3.01 rule in 
this context Infact as thr as known to us, ICF.RE' .tbllows the same rule of (301 in 
allotment 'of quarters, which was in vOgue at the time Constitution. of the council as 
autonomous oranisation. 

The provision of Para 1(v) ot'the office memo No.120351/31-96Pt. II dated the 7th 
Sept. 1998 (copy enclsed for ready reference). Ministry of Urban Affairs and 

Employment, Directorate of Estate, Government of India that "these orders will not be 
app'icable to Public Sector Undertaking I Autonomous Bothes, etc." may not be 
interpreted as that (30,1. does not like that such Provision may not be adoj)ted by such 
Organisation. :PrObal)iy the said niewo contains Ihisclause only because the autonomy of 
such organisation may be duly respected. However, it is supposed that such organisation 
should.fôliow such rules and regulation of GOl in case of officers on deputation, as it is 
followed in case of depu,ton. ICFRE fo!lows all such ruks e.g. TA, ierminal leave, 
emoluments, etc. as prescribed by (301 from 'time to time. Further, it may also be seen 
that lCF1U is an aulonomous organisation under MoEF. It is neither Public Sector 
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Undertaking e.g, BI -IEL, ONGC Lab nor autnnoous bodies e.g, Municipal Corpoiaiiou 
etc. l'uittier, it appeats thai tc:1i;i should 1101 have ally difficidly as many new type 
V qualiers are on flue verge at' completion. Thcrelbre, J have to request you to cbnsider 
my case sympathetically and l'ollow the said ofhce memo of Ministry of Finance and 
allow inc to retain Bungalow No, 46, 'l'akle Road on normal license fee as prescribed in 
the Office memo. 

Ihanking you, 

Yours fitithfuily, 

, 	(I3aia :Pi'asad ) 
,\ 1)0 (Plauiin) 

End.: As above. 	
.ICFRE 
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Registrar 
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(ii- fli zjIFfi 	1t 	111j 'qftq') 

9'ift, 	1'5IrT 	l8006 

FOREST RESEARCH INSTITUTE 
(INDIAN COUNCIL OF FORESTRY RESEARCH & EDUCATION) 

P. O.NEW FOREST, DEHRADUN 248 006 
io 
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To 
'• 	ShriBala Praac1,....... 

•Ex A.D.G., ICFRE, 
I1unqalow No46, 
Takie Road, New Forest istat;e. 

Sub : Occupation of Bungalow No.46 Takie Road - regarding. 

Ref . No35-29/9o...IcFRE DbG(R) dated 3.6.99. 

Sir, 

I wish to invite your ,  )çind attention to th above refe, ronce wherein you hat'3 wished to retain the allotted quarter 
for two years. Your re'1uest was put up before the House 
AllObnnt Committee on 	 The Committee rejected the reucst and I have been dircd. to Intimate that you are eligible \ to occupy Bungalow No46 Takie .Rod till 3.8.99. In case you do not vacate on 3.8.99 0  market licence fee amounting to fls 3306/- would be. charged to you cnd cv tthr proceedings shall initiated under Publio Premises (Eviction of Unauthorlsed 
Occupants Act) 1971. I am endorsjg a copy of this letter to 
your Surety to pay siarket licene fe aftcr 3.8.99 in case you 
fii to vacate the said quarter on that day. 

- .. 	Yours faithfully, 

(S.1j-AN3FIU GUPTA) 
• 	Re'jstra', 
Forest Reserch lnqtjtntc.  

****** 

c.c. 1. Shri P.C. Tayagj, surety of Shri Bala Prasad, 

2. 'Secretary, ICFRE. 

Ate91' 
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5/61 /99/Foests CF) 
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OFFICE Of TIlL PRJNrIPAI 0-1 _11-717 CON'l R\'AJOR 01 ORLS IS 
IMPI1AL:MANIPIJR 

To, 
	 impaI the 24 11 ' August 1999 

Jh 
11,01.0st Research lisLUute, 
Dchradun. 

Subject: Retention of Bung.low N. 46 Takie Road, FRI Campus 

Sir, 

Kindly refer to your office letter n. 4 .25 ".99. Buldg. /BPrasad dated the 15' 
July 1999 regarding the subject cited above. I had requested through my pervious letter 
n. 35-29 /98- IcFRE DDG ® dated 3-6-99 that I may be allowed to retain the quarter 
allotted to me for two years for my children education. I had also pointed out that any 
MS officer,, allotted to to North Eastern States, might do so while repatriating to their 
parent cadre. As mentioned in your above tferenced letter my application has been 
rejected by House Allotment Committee. in this COnICKt, in continuaion of my above 
flWnt OUed kUci' iii I 1US Fud, I huve to 4UIHW1 to You flii ftillows: 

Since IC.FRE follows instruction., direction, order, rule, etc. of Govt., of India 'in cases 
in which, it does not have its own rules and regulation and to the best. of m' 
knowledge ICFREdos not have rule for IFS officers repatriating to North Eastern 
States. It is submitted that JCFRE should allow reention of quartr as provded in 
para 2 (ix)'Of office memo, of Ministiy of FThance,.'Got, of 1nda N. 11(2) 297- F 11 
(11) dated 22 July, 1998, It is to be noted that 107RE is following this memo for 
payment, of salaries for officers, scientist and staff posted in Institute of Rain and 
Moist Deciduc'us Forests Research. Jorhat. Further, it was not clarified by 1CFRE or 
by you before my joining to ICFRE or during my deputation to ICFRE that facilities 
extended by Govt. of India from time to time shall not be provided by 1CFRE. 

As mentioned above it has been learnt that theHouse Allotment Committee rejected 
my request. My earlier application was addressed to the Estate officer, FRI. I am 
not aware of terms of reference of House Allotment Committee. I will 1ke to get a 
copy of.the order delegating such power to the committee. However, as far as I 
presume that such committees are, usually are recommending committees and finally 
a decision has to be taken by competent authorities which in this case are you, 
Director FRI or Director General, ICFRE. Hence I feel that rejection of my 
application by the committee may not stand scrutiny from the point of view of office procedure. 
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3. Your said letter does 1101 elaborate reasons behind rejection of my request. Knowing 

the reasns, behind the rejection, will help me to tit up the facts, figures and logic to 
convince you. Therefore, 1 have to request you to inform me on what basis my 
application was rejected. 

4. 1 guess that ny application may have been turned down on the pretext of para 1(v) of 
the office memo n.12035 /31-96 Pt. ii dated the 7th 

Sept, 1998 of I)rectorue of 
fstate, Miflistry of Urban Affairs and Employment, Govt. of India, which states that 
the order forretention of quarter will not be applicable in cases where officers are 
posted to Public Sector Undertai(ing, Autonomous Bodies, etc. The contention of the 
order should not be interpreted that Govt. of India would not like the extension of 
such facilities to those officers. By providing the exceptional clause, Govt. of india 
has probably .ust respected the autonomy of such organisation.. Besides, ICFRE is 
neither a Public Sector Undertaking as it has not been registered under Indian 
Company Act nor an autonomous body like Union Public Servce Commission, 
Election Commission, Municipal Corporation, etc. which have been Provided 
autonomy under constitution. 

S. Many IFS officers, allotted to North Eastern States had retained their qUarters in FRi 
and other IFRE institutes when they were repatriated in past. Few are still retaining. 
Besides, nany IFS officers, not even allotted to North Eastern States, had retained 
their quarter much more than two months, allowed, in such case. 

It is also to be noted that AIS officers, allotted to North Eastern States retain their quarter in autonomous organisation like ICFRE, when they are repatriated. 

1 will like to draw your attention to SR-3 17-B-i 1(2) according to which, 
accommodation may be retained on medical / educationaj ground for eight months 
with payment of first two months at normal license fees, another two months on 
double license fees, next two months on four times license fees and last two months 
on six times lIcense fees. Therefore the decision of charging market rate just aiier 
two months may be unduly harsh as I had requested the retention of the quarter on 
educational ground. 

In view of above facts, I have to request you once again, to allOw me to 
retain Bungalow N.46 for two years. In case my requOst is not acceded to, I would iik 
to approach Director, FRI and Director General, ICFR.E for seeking justice. as 1 had 
joined ICFRE 

 on. usual terms and conditions of deputation and retention of the quarter 
was part of such terms and conditions 

Thanking you, 

Yours faithfully, 

(Ba Pa Prasad) Copy The Principal Chief Conservator ofForests, Govt. of Manipur 



NO 429  Idult3t. ANNL 
Forest t\esdrch Insiitutt. 

Indian Ccuricil of Fortrv Rearth Si Eductin, 
 

P.O.New Fct, Dehra Dun 	 - 

43T;CE iiDER U-SECIO ('i)  AND CLAU (B)(H) OF SU8-SECTOU (2) OF SCT(ON 4 
Ci Tk PUUC PRMCE (EVICTION OF UWAUTHORMED OCCUPAHTS ) ACT1  1971 

To 

Sn Bala, Prasad, 	 / 

SLngalow No. 46, 
TaLe Road, Debra Dun 

PRESENTLY 

Coiiervator of Forts, 
F.ticnJ Circk, 
(vii trip ukhrt, Forest Compltx, 
impI, Man:pur-795 002 

Whcc I, the irdeti9ned, am of the opinion on the Grounds specificd b&ow linal you are in 
unvzuthorisca occupation of the public premises menoned in the schedule belov zirJ that ou 
shoua oe vcted from the said premises. 

GROUNDS 

3a Praad is rptiited to his paceit cadre after completion of hit; irure 	?cest 
R:rh 	Der3 Dun on 31/05109 	le was perrned lo retain the 	rigkw No. 4, 
iKe r<oaci 'ioo 31/'099 by ihe Estate Officer, PRI. Shri Baia prsad un-authorisdy coriltnucs to 

an tht aioie raow af& 31110199 on th grounds, which are not coveiod uec bie rues. 
-e submitted a eter dated 06I/99 and requesd for retention of Govt accommodaion on the 
rounes that All lnthan Officers posted to N.E. Region can retain Govt ar.mmmodivian a! their fri 

suon 01 perting for oonat9de use of their family riernbtrs. But the kove corm'iun flits ifiready 
beer ciri vide Government or india reference No. 3ii96.rT dateci 121031u6 case 31 UI 

O.R. Mehta. PCCF, GovernmntofMozorarn. Th€: copy of the rfuIerice ks aiidy 5:flfli 1(1 
Shri Eaa Prasad vide inis ofice letter of even number dctcd '0110312000. Tne provisior d 

ridoni.t aec rnoc4&tioi ky e AD india Ofticer A .L 	is is 	id 
ordy in case of rosidc-ndal accommodatic>ri under the controf o the Mnizry .a lgbail 
t)vtopmcit w ettIi. The ruk, ipo-fct 	o not apply to the Ginked ; 
accornmodton avaiiabie for officers of FRI -tencedaim for relention of Govi cmrnocaion 

loUo to Shri £ Pracad from FRI p&A is not 4U 

Whereas, aer corsaeg continuous occtpaticn of piemise of FR by Shn Baia 'raad. I have 
coire io tht c&nciUsiOn that Shi Bala Prsad is in unauthodsed occupation of 3uritdo No. ', 
Take Road, Ne. Foesi, 
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Now, tiecefore, in exercise of the powers conferred on me under sub-Section (1) of Section 4 of lle 

/ 	public presrrses (Evcliqn of Unauthoized occupants) Act, 1971. 1 hereby upon you to show 

cause on or betorelOIO4l2000 why an order of cviciion should not be made against you 

And in puuuroe of cIuse (b) (I) of 	-Secon (2) of section 4, I also caU upon you to explain 
1ore rae or othervi through a duly authorized repi -esentave alon9 with the evidence whicfl you 

intend to ptoduce in support of your daim. In case, you fail to appear in person Or throujh a duly' 

autnonzct r rsLtvt on t cd date and time, Mci case will be decdd ex part. 

St'CHEDULE  

ow N0. 46, Take Road, New Forest, Dehia Dun, &ongwith out houses boucid and buited 
e thC1.- 

Et 	FRI Lnd 
et Trevor Road Houses (Bungalow No. 33) 

North 6urgaiowNo. 45 
South BuowNo. 47 

e 22 vrci, 

;11110C 

	 Estate Officer. 

-2- 

Sic) tLre and Seal c 

5< 
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No. 1 /2/99fForests..pC 
GOVERNMENT OF MANIPUR 

OFFICE OF THE CONSERVATOR OF FORESTS: FUNCTiONj CIRCLE 
114 HA:MAN1pUR 

imphal the 7 April, 2000 
To, 	: 

The Estate Officer, 
Forest Research Institute, Dehradun. 

Subject: Retention of Bunglow N. 46 Taide Road, FRI Campus, Dehradun Sir, 	H 

Please refer to your notice under sub-section 
(2) of section4 of 	 (1) and clause (13)(11) of sub-section 

public premises (Eviction of UnàuthOrjsed Occupation) Act, l97lvide yout letter n. .4— 5 / 99. Buldg. /13P dated the 27 March 2000, regardingsubj 	cited 

	

above. I haveto submit to you as follows. 	. 

You ate aware that I have submitted my reresefltation to the Diretor GrieraJ, 
Indian Councial of Fórcstiy Researcl (IcFRE), Dehradun vide the letter Of this office of No 5/61/99 1 orcss (Cl) dated the 27 4' Mdrch, 2000 1 he copy of the 
said lefter was duly endorsed to you. Since the matter is under consideration of 
the Director'General, it is submitted that let the matter be decided by him and only 
after that you may decide your own course of action" 

The conte 
allotted ntion of unauthoijzed Occupation is unsustajnabje as the house was 

to me by competent authority and I .have been duly paying house lIcense fee. Even till date 1 
have, paid the fee upto March 2000. ' I have requested Director 

Generaj, 1CFRE,to allow me to retain the house ., Until my request Is turned down 
by him, the contention is unsustainable 

Drawing parallel to my case and that of Shri S,R.Mehta shall not stand Scrutiny as 
Mr. Metta was not 'on deputation to ICFRE whereas retentiOn of the house is part of terms & condition of my deputation to ICFRE. Further, the stand of' the goverpjne .of India in such cases has,. changed after acceptance of the 
recon1endatjon of FilTh Pay Commission though yOur previous letter No.4-2
5/99-Bldg/Bp that you have enclosed the letter No.3-1/96RT dated 12-3-96 of Ministi.

y of Environment and Forests, Government of Iridia, but the letter was not 
enclosed Your were apprised 'of the issue vide letter of this 'office of even No. dated the 28' March, 2000. 

You had cailed.rne or my representative on the lOth April, 2000. As your notice dated 27th 
March was received in my office on the 6th April 2000, I am not in' 

Position to come because I will not be able to take permission from th&'Govt of 
Manipur within stipulated time. Besides, again you have not clarified wheth er it 

'4 



or your office to pay my TA/DA by entitled class. This matter would be possible f  

was also pointed out at the time on your last notice. In this context it is again 
requested that if you have to fix a date, can be fix up the date of my personal 
presence in the month of May and I may be informed at least 20 days in advance 
so that due permission from Govt. of Manipur may be obtained. Kindly also 
c1aiii' regarding payment of TA/DA, 

S. In your said notice the date of my repatriation was wrongly mentioned. For 
future correspondence kindly note that the date of my repatriation was 

3/6/99. 

Therefore, I have to request to wait till a final decision is taken by Director \ 
General, ICFR.E. If a date is to be fixed for my personal presence, please fix up around 
middle of May and Imay be infonned immediately on fax No.0385224307 so that I may 
take permission from Govt. of Manipur in time. 

Thanking you, 

Yours faithfully, 

(Bala Prasad) 
Conservator ofForests,FuictjonaJ Circle 

Memo No. 1/2/99/ForestsFC 	
Government of Manipur. 

Imphal the 7th April, 2000. Copy to :- 1. The Director General, ICFRE, Dehradun 
2 The Director, FlU, Dehradun with a request to advise the Estate Office 

to desist from taking any action till a final decision in this regard is taken 
by Director General, ICFRE. 

('2 4asad) 
Conservar of Forests,Functjonai Circle 

Government of Manipur. 

S 



27-04--00 lti:1u 	 0125 75136141 	
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NM Uflz  AA 

14057.)04 -fCFR1 
dj1 Coucfl ol Forctry Researci) & 

P0 Nw 	Dclm'n Du — 248006, 

3tCd;P20O0 

Sbri 13a1 
Cunervator of ioI- e.6t8 
FiH1Ct10r)rl Circic, 
'tuph, tl;utiju. 

tetln olD lgIow INo.'u, 'i'M&le fliiad, FRICahip us , Dehrix L)un 
Sir, 

	

With rctrence to your ktt' dnt1 	 ,2000 on the ict citet nbov, I nm to UUF iu0j iui eaj 	i 3UC)UW Ni,46 ol' in iRi/j 	fo two years bcyond your date of rcpatraii 	and reUcving from ] CFRE has bee::i Conidered by the Director Gencial,, JCFV&B but could lo t bc acceded to. The Provisions cOnin 	in of Hmwcc, (Jcwt, oJ: Izidhi UM. dled 22 )nly, I 99 ee npJiftth: 	uly n the ea of 	nc1l pool rcaidezztjjil '.)cOoiii)jiodntjo, undi the Cohtro of the Direc(orne , 	 eo5Thee 	
do 10 Uij 	ctrrfl1_ 	 T 	wMiAls uf ilie Mi11i(1 y  uf biiviu ,ieiit a:id lui 	Stuzidty, uitiU1Is( u1hei 	i erj  IFS ufJke are expccd to join FRIACJZR r, 1 iqts. thorUy On their appointmezit on dcputnion In this CounclJ and they are to be provided official rc.ickntia1 ccominodatjo1i. 

Yours faitlifufly, 

• Lo 	
1 i '1Q 

Indi:uz Cow Cestry Research & Education 

Copy forwurdcd.to Lh Di'T1, flU fr information and necessar y  EIckon. 

To 

Sub 
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(.nv..,.I(tt.,,it of listlin 	• 

	

,, 	
'4in;ity ol 	 • 	• .• , 

., 	
I .I(?, 	 left QI •C), iqifl/f ,ff 	I  

. 	. . : 	 . 	 • 	• 	, . 	

New Dv!,,!, Ontec! jtiI' 22. 
' 	 .. 	 . 	 . 	 . 	 , 	•• 	

, ••, i• I  

I 	
orru..L MLIQf1AIOU, 	 j SI 

- 	• 	

: 	• 	• 	 , 	 . 	. 	. 	 • 	. 	 • 	 . 	

i.•.I 

JIId$/)ocI4)lFo(iIili1is (ot CIvili,,p lIp/n)1es oIUio 
Cef1StnIGóvetipne,it,j g  ii, the Slif 

and Unio,j 7tht1jQ'g0 0111,0 Uoi1j Fasip, flq:c,,, LUll Ilia Andan,an & Nicobr and Liksh1,di eep Groups Of 	 fiepolnfne:,dfl,jO,)$ 0/ I/ic Fl/up Col1rnl Pay Corniij5j0 
: ' With aview lo alIraci&g and 	

oflice,s Io SRMCe in th NOrth.Ensie,i Regiot. cornpisiiiq 
I!'e Irij5 	of Artstiacpioj Irode8h. Asttn 

Mn14j,1,, MVntinInye. MI70u,rn, NoçaIond nd Tdpu.. o,dnts 
I.und Snih4 Misii3i O.M. No. 20011

3/fl3F IV doled Deceor H. 1983 extendIng ce,tnln allowances n"d oIlIer Iucil,I,o3 to the Civilja,i 
Cwarnl Govcrii,nqni 

osIq)loyoq Bervinçj In thk region In lorng or
PLm ln^frPIs 2  

the 
 

ordms ollior than lhø5o Contained in 	
1 (Iv) ibid. Were also to apply mulolls mts nth. 40 the Ciil:si 

Ciitl 
Govirnr,je,ii e:nployae55ld In Ih Aridnn,rnI 

	tIiøI, ltniirin 	wi ltiithn, oxIenrJj lu ih.i 
C'!giIjJ Govóii,ii1,j11 clii Ipy 	aIceS.ln fhn I 	lIfl%Wflf) Illnildn lii this Miilsuy O.M. of avon tiiunhs,r t;lrd 

19tH. 1 ho OIIQWfll 1 	fnc5Ijflr' WISp fu,t5i 	I'l)erI,srcj In this Mliif( 	O,M, No. 20014/1 G/UU 1 E.lV/ 

1: 11(4 I) thild Deceipiher I ,  
190 arid ware also exIeflrJc(J to Il1eC,il,nI Government 'employees posted 

to the North 
Easierii Council 

whull slaliopind In ih, .NoriI. 	:n flagion. • • 	. 2. 	
1 lie FilIi1 Ceupral Pay Co,ipr,I011 finve 

in;id, Coilairj iOCOIIplt101iCJalion5 suggesting ItJntI,er bnpwv i  ItlrI5 

iii the zIItowarlces and laCitilies 0dm 	sibla to th Cnnlmnl (3 ovCrruneIll empIoyns including 0UIcrs of Ike All I:icii Suc,q fsed in the No(tli.Easje,n flogion llroy finve fuiflier 
9 OCOII 1 UiIdOd Ibni 	my also be exlnded to 

the Cenilal Government emnp:oyee 	including Officers of 011e AD Indla Services, 
posted ln Slkklin. The 

I'COfl1OlCmda4to(s of the 
qosrMflissio,i have berm CcllskJe,ed by Iho 

Govemnrnt and Ike I'resident is now pleased 
lo dacrd, as follows: 	 • 

leliurool Pos(ing/oeputotiop1 	 • 	 • 	 • 

The Provisions in regard to tenure of pOSIindOI)I,IflIjO() 
contained in Ihis Mitlstiys O.M. No. 20014/3/0:3. Ely dated December 14. 1g, 	with O.M. Ho. 2 Q 1  IU6.

EIV/EQ8) doled. OCCetilbOr 1, 1900, 
shall conhjipue lo be Oppllcble 	•. 

Wlgt18g1, li 	

nirt DePulaunsaralnlng.Abroncl and Special Miitio In on,._t1nI fleccids The provisions ConIai1ed in 
this Ministry O.M. No, 

20014/iO3. IV cjaled December 14. 1903, rend witIiOJt No. 20054/i6/86.EIV/ElI(B) dated Oec"inber 1. 19o, shaD continijo Io,b applicable. 

Spec InS lout y) Ahoy,1 11CC 	• 	• 	• 
Central Govern1110111 Civiliati 	

liavinq an AII India F,nsil •i Liability" 011(1 posted to the S1ccifi,,ri Ternitorjp5 in the Nor$h).Easlp1 F1Qiofl skill be.qnaitlpd the Speci( (Dulyj Altowni1c0 
at Ille rate of 12.5 er 

cent of iheir basic pay as P' ,
d in Ibis Miriisfrys O.M. No.200I4/1/oa. lylE 11(0) doted 0ect, t, 19110, but Without any CCiliniq nmi i( qi inriftn, In oUit' vorl tti c&li,q 

of us 1.000 per mouth currently in 
ln'cn shijf 

,, lOnidjar b' n;H,li:h; rinici him' rnnldhihjn,, that 
thiø n(Jrjr Cijaip of the 

Special IUulvJ AIIOWD.CC plt. 
f'ci:nI J'iylt )j'tntnik,,i (I)nsiy) AIlnwar)cr! H nsiy, will not 	

ceed Us I .oQO pr 1tnlIi CIintI also be w(hi 011is tennis nIld Condition5  flpplicj 	 90v?mmiinicj the 918.11 of Ih1 	w AlloanCe shall, however, conlinue to be r, 	 . 	
• 	.,;• 	•. . In 

le,ni of (lie Ord,5 COritnj,,nd Inn ibis Mimsir.fry O.M. 
ISc 20022/2JOU.EII((3) doted May 24, 1909, Ccnlral 

(3overmi,ne11i Civilian Omnploys iiavi, 
an 

"All Imidia Transfer liability" and posted 10 serve in the Andannian & l'iicof 3am and Lak;liarJ.ieep GrO(jJ)ç ( ISIaIUjS ar 
p'eseitIy enhjltC(J to an Island Specinl Allowance at 

v1r "iq raPt's in fsp OS lli Spnrril )"yI Ail,iir0 OIIII1SçIL,Iq in the I l'ntli Encte,n fegnon 1 Si Allow,m.. 
shall COnhinue Ia be athnissitln to tim specifierS category of Cenlrf Govemuninqat empyees ol tine sammie 
tales as prescribed (or the different 5pncifiç flme 

tnif D . M. chit.J May 24, 198. but wilkoLil 2ny Ceilivicj on s quantum IllisAftowamice haII lo liOn%CifmpI, he temnmrJ as tshng Siet;iaI (Duly) Allowance. Ser;;ia 
Orders in ;cgarrt In this Ahlowan have !imii icu i in Ilik Minislryr. O,M No. 12(1 )!9. E 11(0)

It il 
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Covi'i:u1lei4 dc14ott on hip 1 11collifligmI:IIiu,vo of thu Vilill Cenlinl Pty Cointiihm1cn.i niritint: 
aHownc. 111nm O,(fc,t slisihl fl$)piy lei tllq otiujibk, Cniiluiil Gcn'nruninf enipk:yees iKstc'd ii: ih' 

'cniitk,s i, the 1+1111l.r. aIeju.t I 	Aiv I 'nan t ticobar IsLrincls and Laksirndw p I.1ie (I; 
on tIm mop(s) of Iheir postiçj an'I 51:61?ct II) t!e  OI)fl Vflflifl Of Ilte tOrinS and cofl(:i1iOI  
Such o! lIose einp1oyee who are eruti!ieJ to the Special •IDutyl  Alkwonce or the li;:i:rI (Sp' 
Allowance shall also be entitled, in aikliuion to the $peclal C .ornperialory A!low:ucii(s) 
iheni in terms (it thicsr sefialate orders. 	. 	 . 

Cc'situul (3ove1111 pimnil 1 1 , 11ploymm vnlitk:'l in S lip.ciat CnmnpensIoryAIiowonces. s('f)r!Tatu otrJi 1 

which arejyci to be issued. will continue to driiw such allowances at the existing retus :ith • eii 

'nohionar paywhich they ,oulrJ lrnvnd,pwn iri thø applicable pre.ovIsecl litcnins of pny but for If ii: 
of .lho con onponditig rvlcJ %criln, till tim ivt,nc1 niders nie tsmod on the lip-Met of Iha to.niti' 
the FUIh Central I'rty Co•iir,ilssio,i and him Ooveuunet decIsions tlon. 

Travelling Allowance on First Appointment 
The existIng COOCCSS,uflS as provicJecl Ifl this O.I .A. Ito. 2001 4/3/&hE.IV dated Dr.ceii' 
and lurthr libenilised in O.M. No. 20014116100.E.IVIE.11(13) dated December 1, 1900, shall 
applicable. 	 • 	•, 	 ' 

Travetllitg Allowance for Joutneyn on Tinrisfet; fond MUIagO for Iranspor Intlori of N': 
on Trailer; Joining lime wflhlnnvo 	•• • • 	 • 

The exisUnjj provisions as contained in this Miniilry's O.M. No.2001 /3/R3•E.tV da1d Lcei: 
shall continue to be mpplicnhie, 	• 
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In terms of the existing proviskns as contained in this Minisliys O.M. No. 2001'1/3183E.IV dih 
14. 1903, the iollowirig options aIC ovailabléto a government seivnnt Who lenycs his family hel. 
headquarters or another selected place of residence, and who has not availed ol transier ttavefl 
(or the fzimiiy • ! • •• • 

the government srvon(cn avail of tim iea,u travel concession for jCUrney to the llonir 
a block period of two years under thu hcrinol L.envoTuov6l.Concnss1on Rules 
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• • from the siMian of posting to the Home Town or the place where the family is sesdirig ar'd 
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slolloitof poshili 	• 	 • 	' 	• 

1 hese special provisions shall continue to be applicable. 
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1998, the Atlownsi 	and 
Suhldy irnil be payable at II1erev$socJtnontjy roles of Fts 10'6 Ifls 30(1 respecIivly per child 	

1 
fln'lg1(j011 of GovM1111110W Acco ,flhjOr$U()ll at the Lent' Station of PotIg .11 to Id i ly 01 rulcj d si of Oovcii',n.n it nctp, I I I i'cirulIu,i at Uni Inst 3Intlon of por.tinO by the Cni flint Cciv eriti net $ II1Q poi,jd'to thu Epticihind twrhlorius nrici whosu tas!dJIes continue to ziiny at that station is rwailnht 
ti (onus of Ihe orders contained iii the oiIwhiI Mi !sIryotWoiksf.Iottsing O.M.No. I2O35/21/77-Vt. 

'Il cinlecj February 12. 1984, as anuonideci froni tfrne to tin%o!:T1IS tacliity'shaH continue to be available 
to the eliqitfio Cendral Governnie,ii employees posted in the,NonlfrEast em ,R0&On. Andrnnnn & Nicobar Islands 

and Lak!-, hadwet.,p'IsIands, In parlinj ncJIflcotjon of these PdorslJcence Foe for the occol ilmodn lion so retained will be recoverable at the nppllcebte florinnl fates IflcRes.wt'e,e9e 1
1 0comi nodw loll in b$ov, ll,(t typo to 

which the employee Is onlftiod to. and at one and a hrntl limes the eppUcaWo format tales in cases wheto the entitled type of acco,nrnocIion has been retained. The facility of retention of Gove,runeiit fICCOhi1nidatjon at. the last slãliori of posting will also be admnis3lbIe for in period of three yeats beyond the !t 1
alerITiissiblerid for retention of Government accommodation ribedlifli 

Flousa ient Allowance for Efflploy95 in Occupation Cl hired Pr,lval Accomnmocj atlo,i The orders contained In this Ministry's OM. No 11016/l/E 
11(8)184 dated March 29, 1984, nrid extended it1 this Ministry's O.M. No. 

20014/ 16/88.
EIV/EIl(B) dated Doc.rnber:1, 1988, shall continue to be applicable. 

(xl) Flatelillon of Telephone fnciIhty at (Ito Lout Stntlom1 of Posting 

As provided in this Minisiny's O.M. No. 20014/16/86. .iV/E.11(B) dated December 1, 19138, Central Government 
employees who are eligible for residential telephones nay be permitted to retain their residential $eiephore 
at their last station of posting, provided the rental and all ctherch 
themeseives 	 rges are paid by the concerned employees 

(xil)Medjcal Factitties 

Families and the eligible dependanis of Central Government employees who stay behind at the previous stations of 
posting on the employees being posled to the specified terriIores shall Continue to be eligible to 

avail of CGHS facilities at stations where such facilities are available. PeaiIed orders in this regard will be 
issued by the Ministry of Health & Fan1ly llare 

3. The President Is also pleasecj kidecida that these ordera, tn'o far as they relate to the Central COvet flineiit 
eiiiployeog posted In Iho Norlh.Eeslt,n Region," shall also be applicable 

mulalls fllulandis to the Civilian Central Government employees, including O!Jlcers of the All India SeMcesposie 10 Sikkl in. 

4 These orders will take effect from August i, 1997 

5. hi so far as persons Serving in the 
lndia nALditandAccoutLsDp0110,1i qre concerned these omdems issue after consultation with the Comptroller and AucJjtor General of India, "i'fl 	 L 	

j. 	. I 	 , 6 Hidi version will follow 	 t c 
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To 	
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All MinistriesiOepamjiivn, of the Govermimeul of India lAs per slondurd Distribution LIstJ 

Copy (with usual number of spare copiesj forwarded to C&AG. 1 UPSC,'tCIAS per standard Endorsement !JiJ Copy also fom -.v.mcf 	
to Chief Secr'tiny, An'Jnum:,n & Nicoliar IslncIs and Adrnifli5trntrsr I.akshaJ.veep. 
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THE CENTRAL ADM I NI STRAT I yE FR I DUNAL GUWAHAT I IENCH 
GUWAHATI 

0 A No 	164 of 2000 

Shri Bala Prasad 	 Applicant 

Versus -- 

The LJrjion of India & Ors 

WRITTEN STATEMENT ON BEHALF OF 

THE RESPONDENTS NO, 2,3, 4 AND 5 

The answering Respondents beg to state as follows 

1 	That the answering Respondents have been served 

with copies of the above O.A.They have gone the same 

and have understood the contents thereof. 	Save and 

except. the statements whic.h are specifically admitted 

herein below, other statements made in the O.A. are 

cateQorlcaily deniecL Further the statements which are 

not borne on records are also denied and the Applicant 

is put to the strictest proof thereof. 	- 

2. 	That before dealing with the various contentions 

raised in the O.A. parawise, the answering Respondents 

beg to make the following 

PRELIMINARY SUF3MISSIONS 

(A) The erstwhile F.R.I. & Colleges & Govt 	of India 

organisation constituted of following units 

Forest Research institute and its outlying Centre 

Indian Forest College 

Directorate of Forest Education 
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A. State Forest Service Colleges. 

E. Rangers Colleges. 

Under the re--organisation by the Govt. of India 

the erstwhile Forest Research Institute & College was 

divided into 03 parts namely : 

Farest Research Institute & Colleges was converted 

Indian 	Council of Forestry Research & 	Education 

(hereinafter called I.C.F.R.E.) with six Institute 

under it with Forest Research InstitL(te (hereinafter 

called F.R.I.) as one of the Institute. 

Indira Gandhi National Forest Academy. 

Directorate of Forest Education including 03 SF8 

Colleges & 05 Rangers Collecies. 

The 	Indian Council of Forestry 	Research 	& 

Education was converted into an autonomous body in the 

year 1991. 	The Order No. 1-8/89--RT dated 30.05.91 

issued by the Joint Secretary to the Govt. of ]:ndia 

Ministry of Environment and Forests., New Delhi 

regarding ICFRE being an autonomous body is annexed and 

marked as ANNEXURE-R/1. The other two constitutes 

remained as purely Central Govt. organisations. Prior 

to this re-organisation the residential accommodations 

available in F.R.I. Campus was shared by all the above 

three organisations. In the course of time Indira 

Gandhi National Forest Academy to the Indian Council of 

Forestry Research and Education the Govt. decided that 

while the Administrative Control of the FRI Estate will 

remain with FRI which is one of the Institutes under 

the ICFRE and the accommodation will be shared by the 

officers of these organisations as below 
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(I) 	Tenure and Non-tenure officers of Forest Research 

Inst i tute 

(ii) One Type-VU Bungalow and one Type-V I Bunçja low 

for Director 9  Forest Education and Principal, SFS 

College respectiveiy.  

In addition faculty members of the SF5 Colleges 

situated at Dehradun were and a re also provided 

appropriate accommodation 

In FRI 	Estate the accommodation 	available 	for 

allotment is as below 

(a) Type-IV - 55 Bungalows 

b ,,/ Type-V - 82 Bungalows 

(C) Type-VI - 15 Bungalows 

 Type-VII - 04 Bungalows 

 Type-VU - 01 Bungalows 

Total 	- 157 Bungalows 

Type-VUI 	Bungalow is reserved for 	Director 

General, Indian Council of Forestry Research & 

Education, Whereas 101 Buncialows of Type-V, VI and VII 

are equally shared by Tenure as well as Non Tenure 

Officers i.e. out of 101, 50 Bungalows are reserved for 

tenure officers who Join the organisation on deputation 

basis. Providing residential accommodation to the 

officers appointed to these orqanisations is the pre-

condition of appointment. The total number of officers 

who are eligible for allotment of above accommodation 

available in FRI E:state and going to occupy the said 

acc:ommodation is eight and the bungalows vacant in 

Forest Research Institute are four at present. 
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/
(B) The applicant was allotted bungalow No.. V/46 Takle 

Road on his joining as CF in March 1817 and non-

completion of his tenure he was reverted his cadre 

Manipur an 31..05.1999.. The Applicant however retaining 

the buriqalow allotted to him after reversion to his 

parent cadre.. The Applicant is still in unauthoT'ised 

occupation of the :bunqalow till today, i.nspite of 

repeated requests to vacate the house on the plea for 

two years for his children education.. The Applicant 

also pointed out that any AIS Officers allotted to 

North Eastern States might do so after fletting 

repatriated to their parent cadre/State.. In this 

connection, it is to submit that a clarification was 

given to the Principal CCF, Govt.. of Mizoram, Aizawl by 

the Ministry of "Environment & Forests, New Delhi with 

a copy endorsed to the Director General ICFRE, Dehra 
• --- 

Dun vide their letter No.. 3-"1/96-RT da ed 12..03..1996 

annexed and marked as ANNEXURE-R/2.. The said Annexi.re 

clearly indicated that claim for retention of 

accommodation allotted to North Eastern states is not 

valid during their deputation tenure at FRI. 

Accordingly, Shri E(ala Prasad was informed about he 

clarification received from the Ministry.. In an another 

/ case, the Directorate of Estate has clarified that 

retention of accommodation by AIS Officers of North 

East Region after their reversion to their parent cadre 

are app]. i cab 1 e inrespectof - general poor accommodation 

on/It was also brought to the notice of Applicant 

that these orders will not be applicable in cases where 
- -------- 
officers are posted to Public Sector undertakings. 
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Autonomous bodies etc. l(eepirig this in view the claim 

for retention of accommodation by Applicant from FRI 

pool is not valid. 

(C) In the letter No. 3-1196-RT dated 12.3.96 received 

from the Ministry of Environnerit & Forests, New Delhi 

it has been clarified therein that the prvision of 

retention of residential accommodation by the AIS 

Officer of the North Eastern Cadre and J&K is valid 

only in case of the residential accommodation under the 

control of Directorate of Estate, Ministry of Urban 

Development, New Delhi. The Rule ipso facto do not 

apply to the limited pool of residential accommodation 

available with the subordinate offices and autonomous 

organisation of Ministry of E & F, New Delhi, In FRI 

Estate limited bungalows are available for officers of 

this organisation as also for the sister organisations 

i... IGNFA, DFE and SFS College to cater the needs of 

eligible officers. There is always a long queue for 

allotment of entitled of class accommodation. In most 

of the cases the officers have been allotted one step 

lower than thei' entitlement because of shortage of 

accommodation. At present, there are other officers 
- 

also from the North Eastern cadres who are working on 
- 	 - 

deputation and are1ike1ytoexhaLtst their' tenure very 

lots of officers from 

North East and other States who are likely to come on 

Applicant is allowed to retain the 

acco idation there wifl be no possibilities to provide 

accommodation to any officer coming on deputation from 

any State. Another outcome of the retention of 

accommodation by officers posted to North Eastern 
- 	 - 
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Region after their repatriation from ICFRE/FRE estate 

where only limited accommodation is available would__r  be  

that the officers posted in Indian Council of Forestry 

Research & Education would be staring outside and the 

family of officers repatriated to North Eastern States 

would he occupying accommodation in FRI Estate. All 

these outcomes would be aqainst the principles of 

natural justice, fairness and non-arbitrariness and 

would create chaos in administration of ICFRE: and FRI. 

(D) The FRI Estate accommodation cannot be treated as 

par with the General Pool Accommodation of the 

Directorate of Estate, New Delhi, The Ministry of 

Environment Forests, Nets Delhi under their letter,  No. 

3-1/96-RI 	dated 4.7.1996 addressed to the 	Under 

Secretary to the Govt. of Mizoram, E:nvironment and 
A 

Forests Dp'tment, Aizawl (Mizoram) it has 	been 

furthr clarified in consultation with the Directorate 

of Estate that retention of ac:commodatjon by t h e AIS 

Officer's of any region are applicable in respect of 

general pool accommodation only (AnnexureR/III), 

Keeping in view, the clarification received from the 

Ministry the decision taken by the Estate Officer to 

evict the Applicant from bunçiaiow No. 46 gf FRI estate 

is justified, 

PARAWISE REPLY 

4.1 The averment of the Applicant is denied. Applicant 

was appointed to the post of Deputy Conservator of 

Forests in ICFRE w.e.f, 12.3.97 and was posted in the 

Directorate of Research, ICFRE an deputation basis. 

Subsequently he was appointed to the post of ADO 

A 
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(Planning) in the ICFRE Hc 	w.e.f. 	22.7.1997. 	He was 

repatriated to his parent cadre 	w.e.'f. 	31.03.1997. He 

was provided accommodation in bungalow No. V/46, Takie 

Road, New Forest in FRI Estate w.e.f. 15.05.1997 as per 

his entitlement. The allotment order is annexed and 

marked as ANNEXURER-IV. 

4.2 The answering Respondents deny the contention of 

the Applicant. The Applicant applied for retention of 

bungalow No, V/46, Takie Road for a period of two years 

on the ground of his children education but he was not 

entitled to retain the buncjalow for two years as the 

relevant rules applicable in FRI Estate did not permit 

him to do so. A clarification was also sought from the 

Ministry in this regard in similar type of case and 

ministry gave clarification that the rules for 

retenUon' ipso facto do not apply to limited pool of 

accommodation. DirectOrate of Estate in O.M. No. 

12035/31/96-pol 11 dated 7 9 98 further clarified that 

th orders are applicable only in cases the officers 

are posted to the Central Sovernment offices. Officers 

of the Union territories and these orders will not be 

applicable in cases where officers are posted to Public 

Sector Undertakings. Autonomous Eodies etc. The cabinet 

committee on accommodation passed the above (3M on 

16.7.1998, while reviewing the guidelines on 

retention/allotment 	of alternate accommodation 	to 

families of officers posted in North Eastern Stases. 

/
The contention of Applicant asking ac c ommod a t i on was 

not having any basis and show cause notice under 

Section A. of the Public Premises (Eviction of 
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Unauthor'ised Occupants) Act, 1971 was initiated against 

the Applicant. The action of Estate officer was in 

accordance with the judgment delivered on 24.8.94 by 

Bombay Bench of Central. Administrative Tribunal in case 

of Pf( Kutty Vs. Union of India & others in O.A. No. 433 

of 1994. The copy of Oil dated 7,9.88 along with the 

letter from Government of India is collectively 

annexed and marked as 	E,j3R-V coily. 

4.3 The answering Respondents do not admit anything 

which are contrary to relevant records. 

4.4 and 4.5 The contention of the Applicant is denied. 

The entitlement of Applicant to retain accommodation 

in FRI estate was neither applicable to applicant nor 

he h ad any right to occupy accommodation beyond 

permissible limit. The Annexure:R-V coily gives clear 

directions from Government of India. The Applicant is 

yet to remit market rent and is to be evicted after 

following due process of law. The copy of notice under 

sub-section 1 of Section 5 of the Public Premises 

(Eviction of Unauthorised Occupants) Act, 1971, 

4.6 	The answering Respondents do not admit anything 

which are contrary to relevant records. 

4.7 The contention of the Applicant is denied 	The 

averment of the Applicant is false vexatious and is 

with malafide intentions. The Applicant's letter to 

Director General, ICFRE had no bearing to his illegal 

occupation. The Director General, :CCFRE later rejected 

the application, of Applicant. The claim of the 
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Applicant is thus havinc1 neither any substance nor 

having any legal validity. 

4.8 The answering Respondents do not admit anything 

which are contrary, to relevant records. 

4.9 The answering Respondents deny the contention of 

the Applicant. The App:Licant was appointed on 

deputation to the ICFRE, Dehra Dun, which is an 

autonomous oranisation, recistered under the Society 

Registration Act, 1860 (Act 21 of 1860) under the 

Ministry of Environment & Forests. The ON dated 7.9.98 

decided by cabinet committee on 16.7.98 is not 

applicable to autonomous bodies therefore the Applicant 

does not have any right to continuously occupy bungalow 

No. 46 situated at Takie, Road in Forest Research 

Institute estate. 

4.10 The contention of the Applicant is denied. The Oil 

dated 22.7.98 is from Government of Ind1a Ministry of 

Finance, Department of Expenditure has neither 

suppressed the ON dated 16.7.98 of Director of Estate, 

nor it has any applicability in the matters of FRI 

Estate. The Applicant is trying to equate two disjoint 

sets and is trying to dr'aw capricious conclusions and 

is requesting Honble Tribunal to interfere in 

allotment of quarters in Forest Research Institute 

estate which is part of autonomous orcianisatjon. The 

house allotment in FRI estate where limited houses are 

there is a policy decision of the administration and 

cannot be agitated before the Hon'ble Tribunal. 

4.11 The contention of the Applicant is strongly 

denied. The rules of Government of India in matters of 
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estate ipso facto cannot be applied to limited pool of 

accomodation of FRI estate. The OM of Estates dated 

16.7.98 	clearly indicated that the retention 	of 

accommodation is only valid in general pool 

accommodation and the said rules were not applicable in 

autonomous organisations. The (3M dated 22 July 1998 

from Ministry of Finance from Government of India Para 

(IX) stated that the facility of Government 

accommodation at the last station of posting by the 

Central Government employees posted to specified 

territories and whose families continue to stay at that 

station is available in terms of the orders contained 

in the erstwhile Ministry of works and housing OM No. 

1203/24/77—Vol VI dated Feb 12 1984 as amended from 

time to time. Thus the direction of the cabinet 

committee on 16.7.98 as stated in OM of Estates dated 

7.7.98 was not suppressed therefore the retention of 

accommodation by the Applicant is unauthorised and 

i],legal one.. 

4.12 The contention ol Applicant is strongly 	denied. 

The ICFRE is an autonomous body and rules of Government 

of India ipso facto can not he applied particularly 

when FRI estate having limited pool of accommodation is 

not under the control of Government of India. The 

applicability of rules of Government of India in any 

autonomous body cannot be a matter of right as regards 

house allotment is concerned. 

4.13 	The contention of Applicant is strongly denied. 

The status of FRI estate has not changed. The FRI 



estate still continues to he Reserve forest and is with 

FRI, rules framed by Government of India in gazette of 

India Part II Section 3 Subsection (ii) No. 25-5/69-F 

dated 11.3.74 still have got validity. The rules define 

Estate Officer in relation to Dehradun, the Registrar, 

Forest Research InstItute and colieges/IGNFA, 	the 

11Residence' means 	any residence for the time being 

under the control of the Estate Officer. The said 

residence of Applicant No. 46 is still under the 

control of Estate Officer and the entire 

residences/buildings of Indian Council of Forestry 

Research & Education at Dehradun are housed in FRI 

estate. When entire Indian Council of Forestry Research 

& Education buildings in Dehradun are housed in FRI 

Estate and administrative control for allotment of 

houses to the officers of ICFRE Forest 	Research 

Institute 	ICFRE did not find any reason to frame any 

-. rule regarding House allotment. The said house 

allotment rules thus were foLlnd exhaustive in all 

respects by ICFRE. The rules framed for the FRI and 

Colleges and its oLtiyinq centre still are valid in 

ICFRE Dehradun. Because status of Forest Research 

Institute estate has not changed and entire Estate 

• still continues with Registrar, FRI. 

4.14 The contention of Applicant is strongly denied. 

There have been no instances when the occupied 

residence of Forest Research Institute estate have been 

allowed to he occupied by any officer of North East 

cadre or any cadre. it is submitted that in few cases 

when officers failed to vacate eviction notices were 

issued to the officers and officers vacated houses of 

I 
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Forest Research Institute Estate before they could be 

forcefully vacated. In: case of order under sub section 

U  (1) of Section 5 of the Public Premises (Eviction of 

Unauthorised Occupants) Act, 1971 a notice has been 

issued to the Applicant a copy of which has been faxed 

to the Applicant and has also been sent by registered 

post to the said premise and to the Applicant. The copy 

of Section 5 notice has been annexed and marked as 

ANNEXURER-Vi 

/ 4.15 	The contention of Applicant is strongly denied. 

The Applicant's contention is based on false frivolous 

vexatious and malafidie grounds. The Applicant has 

quoted ON dated 7.9.98 of Directorate of Estates and 

himself has agreed that the said ON is not applicable 

to autonomous bodies. The other contention of Applicant 

that ICFRE is not an autonomous body is to mislead the 

Hon'ble Tribunal and to gain time so that Applicant 

continues to stay in the said premise. 

4.16 The contention of the Applicant is strongly 

denied. The benevolent legislation cannot be applied to 

categories, which are not covered by the amplitude of 

such legislation. The Applicant is trying to mislead 

Hon'ble Tribunal by mismatching his cause with 

officials occupying residences under' General 	pool 

accommodation. The Government of India 	has 	also 

clarified that such retention ipso facto is not 

applicable in limited accommodation. The Government of 

India has further' clarified. Since the Applicant is not 

posted to North Eastern States but belongs to NT c:adre 

at par his cadre allotment by the Central Government. 
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There is no question of postincj but it is obl,igatory 

• 	for the Applicant to serve in that cadre for which h? 

• 	belons in case Directorate of Estates. The ON dated 

7.9.98 was from Director of Estate and- the ON dated 

22.7.98 could not have suppressed 	ON dated 7.9.98 ------------------------------------ 

since it was issued later. Therefore, the Appiicants 

arguments to retain buncialow No. 46 do not have any 

basis. The officers of North Eastern Region want to 

provide the education to their children beyond the 

North Eastern Region they should make their own 

- arrancjements, as they get e>tra allowances to serve in 

such region. 

4.17 There is no co-relation between the Institute 

established in Assam and the case filed by the 

Applicant for retention of accommodation in Dehradun. 

Application of ON dated 22.7.98 in Indian Council of 

Forestry REsearch & Education for the purpose of salary 

and other benefits is capricious argument as there is 

no match between officers working in Jorhat and 

officers working in Dehra Dun and comparison of salary 

between the two. The comparisons drawn by the Applicant 

neither allows him to retain accommodation nor he gains 

eligibility to occupy the said premise. 

4.18 	The contention of Applicant stated in 	the 

application are neither covered under ON of Government 

of India Ministry of Finance or covered under set of 

rules framed by Forest Research Institute, The circular 

of Ministry of Urban Affairs and Employment Director of 

Estates dated 7.9.98 further defeats the averments of 

Applicant. Where it has been specifically mentioned 
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that the retention of accommodation for officers posted 

in North Eastern States will not he applicable to 

Pub].ic Sector Undertakings and autonomous Eodis. 

Government of India has also claimed its stand that 

the rules ipso facto do not apply to the limited pool 

of residential accommodation available with subordinate 

office and autonomous organisations of the Ministry of 

Environment and Forests. It is therefore humbly prayed 

before this Hon ble Tribunal that the application need 

not be admitted and answering Respondents crave leave 

of this Hon'ble Tribunal to dismiss the application of 

tpplicant. 

5.1 to 5.6 The contentions set out in these paragraphs 

of the application under caption "GROUNDS" are false, 

misconceived, incorrect and are denied. The Respondents 

are not filing detailed reply to grounds and crave 

leave of this Hon'ble Tribunal to do the same. If so 

desired by this Honble Tribunal in reply the 

submission made hereinabove may kindly be referred to 

and they may be treated as reply to the grounds in the 

application. 

3. 	In view of the facts and 	submissions 	made 

hereinabove, the application deserves to be rejected 

and the answering Respondents pray accordingly. 

Verification ............... 

11 
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N 

I, Shri Dr. Jasbir Singh, açjed about 52 years, 

presently workincj as Scientist, SE & Head of -  office, 

Institute of Rain & Moist Decidenous Forest Research, 

Jrhat under Indian Council of Forestry Research & 

Education, Debradun 
, do hereby solemnly affirm and 

verify that the statements made in paracraphs 

2.0) a(B)  *~4' a r e t rue to 	my 
know l edge 	those made in paragraphs 

-- 	 are true to my 

information .:d.erjved from records and the rest are 
my 

humble submissions before the Hon bie Tribunal. 

And lam authorised and competent to sign this 

verification on this the (2- th day of J.ine 2000 

7 
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Provided that ,uring the pe:-iod cf deputotion of ny rwch 
employee with the Society, thr- 	 shli poy to the Cntrz1 •, 
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Orders regardlnq transfer of a!sEts onle lial-i241--les of tlio  
Council of Forestry eserch nc Educoti.c,n, Dehra i)un to the 
Couicil of Forestry Ieserch and duc-ition SocIety, Dehrt. Dun 

	

issue seprtcly. Peoding issuc- of the orders in this bhalt, 	;e 
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or all of the subordinate officec afore-entioncd. 

	

1 	. 	 I 

	

:', 	 . . 	 ;.'... i /I• ...J_i 
•',:L'j 	

) 1onr 	;r.;': 	•;•:-• '-: o - '. t.; p 

To 
T - c Igc 
Governr,nt of ln)ja Press 
Fcric3abad ( with Hiry.11 vc-rsior) 

Ccpy to;- 

1.) 	Director (enral, In5.n Cour,ciI of Forestry Pesearch azi 
Ethication, P.O.New ForcEts, Dehra Dt.L-j.  

2) 	All M!:nistri /ep tients of Government cf 1 nôia includin 
P).nriing Corwitission, Prc& erts Secretariat, VIc Prj&•:'. 
Secetriat, etc. 	 •. 

PrimC Xinister l,sl Office, south l"ck, Ilrw Delhi. 

4) 	All 	tch' 	cirç 	di?zte O[iic: of tic 	istry ofE: -..E 

Piv ersO I count Qfjjccr, i/ I:rvro-t :i -. Fcrcsts, X.   

L .U 11cling,  
,. .1., .1. 

.....• 	 . 	 • 



V 
Ft- 

Wi 

•J 

4•. 

- 

XNNEXURE- 

VIA, 

 U-1 

1 

	

cjvr 	r\ - 

AN2CURL- 	 R) 
PAtYAVA/ N 

Ist/ 	tt I. 

C' 

43€ 1774 

Fax 
(bLiç4ti 	VJ Gi 

rtc Z17 

	

COV4I:i' 	()E 	t)i, 

?1ftlIscRv c i vrcI4tfNT et FocSz 

	

f.Ai'YAVAMN 	 CM}i- 

	

T 	tfl i It 

	

LODHJ FR UA 	DUMV110003 

4irch 12, J 

Shi 	Mehta. j 
Prjrjl 2hi. 	Cor 	r:o: c  

nf Lrtii 

SF t 	Ret'nt cit cf 	ces iditi.i 	acc 	othil lort b' 	t I , 	A i1 
;er - 1' otf111.t3 of rh e I rh-er rgici; dm3 

	

. S 	• • • 

tn txrnce to your ].ett 	Nc,. A-19018,'1j.PCCF 
26296, I. 	to criey that the proviBo'; o 	r.,  e Ltthn cf 
eicu.iLa C CD MiM C) e. A t A 0 1-1 by t h e 	1 n &t Ell S e r 	 fy-i-C-9 	Je 

r 	 -t 	 -r cdre 	i1 	amiz 	& 	- uz1.r L. vid oni y i.ii cc 	. f. 
t:le r1T1tia 	Qijcd&ion 	r - th 	ortr). o 	D 	ctoAt 	'f 

	

Ur&c n Nevy Deliji.,1t 	 ç - 
d 	r4ct. appiy to the 	itedpk1 oL rirttii 

cotion a v 	 sjith al ub'irat 0 	f.i.c S a rl 	aut" 
rTiCina f rie 	 mt. 	s t s  

of 	cmtht:ior, a11ottcd to you trci 	puQi. :i 
i not valid. 

/1 

( .AGDCSfl XS- 
D. y Irpett.o 	rer1 of 

I,  
S!?___t24 VDjrector Genr.1, iCERE Dhrtthm -- 24800.  

C 	[! 	I 

(Ji)ISt Kj.u:is:: 
Dv  

: 



lEt 	Id 5:, 	PRI.iNI 

.. . 	. 
.1• 

C 

I 

.SçJL•  

TO 	37E1121? 	 P .  

4XU?? 

tFlfldia.  
1ef: 	Fore.t3 

I,  

Pryar?n Bhawan, 
:. C(;O . 	

. 	 Lodj 	1 ')ad 
n1L 

fr Th1EXURfr ;. 

. 	, 	--- 

, yll~ 

	

' 	

I 	 " 	
Dat ed 4 7.96 

' 	 ? 	 .I• 	
• 	

t 	
I 	

_2• 	' 	 .: 	•, 

kgr 
	

I 

:) 	

•b(:•.?s 4 ' 	 ronrn' 	It4 Uptt . , 	 I • 	. 	- 	 , 	
.>. 	,. 'I 	•• 3_. i .  ,'• • 	 . 	. 

•: 	 • 

•;4 	

_1,' 	 , 	 . 	
) 	. 	 I  lL 	zct 	

Jfi'a1Ltmonti 01 1aZtett 
itt'

j 
 

tc 	 Of 	posted t4QKt h_P$tpLfl 
n1: 

your 
utter nc Al9O/12/95_FsT,dtd 24tI Apti]'5 

sir, 

rQCk.eflre 	
ed abov m t t e r 	 e, I 	ve t o InfCrm tei 	with the'rpsen at on 	bmjL ted by 

Zhrj:..ht a  

in conu]t at Ofl 	with tnt f 	
.' 	 o 	 The 	ircort e  ELtate 	h. CiriUeat - ret entio 	of acotnodat ioi by AIS OUicer 10 . f 	

tCrt 	to their parent cadre PPli:b1A 	in 	rcpectio 	';•efler. pool 	aCCofflOd?tOl 	only , 

	

e,png this i! view th..aj 	for r at 	on 	of 	COIjP on by3.Mr. .Meh'. E 	
v1jd. Mr.. 	rny plee 	be 

'nfotr,ed 

I 	

I 	
Yours fth!u] ;y, 

:i• 	.L.:5,:: 	•".. . 	•.. .. 1.H I 	
I 	 I  

S H A P MA  SEL 'ASSTI. X'SptcoR GENEJtAL OF 

	

.54 	I 

	

I 	 I 
S 	 . 	

.. 	 .1. 	
'I- 	..............•...................... .. 	

-5 sI 	
I . 	

I 

I 	 - 

I 	
7I' 	 g 

/ Li1i:, 	
lIJ

X, 
/ 

001 
1 	 F  

IS i 
I 	

.. 	". 



F:pIpIv1 	 . 	

-7 	'i • i:: 	 F:- 

i 

.q 	'O 	

•: 	 . 	

: 	
. ( 

41&t 	rr;-i't 1[;TTL1T9 JC 	fT Tfr i 

' 	 .. 	 .. 	:.;.. 	

:' 	
.•:• 	 :iT 	 .. 

1997 ': 
• 	 • • 	

. : 	
.:. 	• 	 •. .. 	 . 	 , 	Thf 

rf'r 	;T 	 :1'Lfl 	fl"iT9; 	 I 97L 	3!Tt1i 	ijrrr 
17Tttt 4iT fc4 - oT f:i1-re  I 9:7'- 	cTfc:t? 	3t 	fl ? 	r 

V £Z/4 	 .kfrLEi64 	i1-  i: i f;ij 	ì'ç 
. . 	S 	 • 	 •. 	 . 	 flt 	fl:•-r:j :iif 	f:rr 	 . 	. 	 . 

2— 	•?• q- rry, L.5T 1II 	 Th9 1i i:1T 3t! 
.':flmTh FI—fr • .i:;j 	 1:T ;) 	ft is:- 	fl 7't1i 	T il  

• 	 T 	ITTT 311Prr 	ir 	r1 r I 

3•. 	
0

Pft, ' 3f 	t17-  iriek 't TFT 5 fE -  ;. 	 -rr -i • t- 
qn-  i  - rr 	r 	 ftr ivtr ! lflT rn-' rt 

TI i(Th niTh 	 'T c 	F 2F 	1T! 	11 
zr 	 r flTTI 	tl? 	 ¶ 	rf 	1'1/r 

o irrrn- t 	fr 	irr1-rTr I n TT i mi 	 r 

3Irfc 	r 	 0 

	

• tf 	:3/r 	ir'r 	rzrT 	i1 	T1 rir 
~111 	rmrc 	r 	T:ir 	Fji 	 tjT ' 	i(i 

11k 	 ii ? 	'-i, hi 'Tb 
ft 	 'M6( 	 JiT.iTf 	'. tT 	IiI 	1 • 	 • 

• 	
TET9.rEft!ilT 1T 	E .0ZtrT. 	 :im 	wr 

c 	i 	c r -;r:ft•-T-ftr cfl 	YJ  9 	ft, Jr'J i1i1 i7•Th 
1-4 m 	" t M 	I 	rrtr 

rd 	rtT 	f )if-r  3F1 fluff 	fITT 	-f -ñ- 	r $1 
3r•  q.i°'T 	'zq 	9 	ftJ1 :Tr!TI 

sift r 	yEi 	 - flzn 	1i 

	

1 	'T 3LF{i 	 T{ Th—' t I 	T1r. 3T 	TI 	1 	i TR ç 
ft 	r 	 ii V 	hi P 	 C r ft ri r i 

IV 	 0 	 • 

.• 	 ,- 	 .. 	", 	 .............. 

7 — 	F0rCiTi ri/c1 •'r 	ri   

• 	
0 	

0 

	

: 	. 

	

0 	

• 	 T1L1Ti 

r1 - 	it rirt 	nrrfl 	r 	1OII ;-. 
— 	r3 rt rI 	T T I 

• 	3Y i;3[f 3ft Ti-T 2 	i 
J il1?.GI ?rir  

T 	1'Ii 	 U 2iO/ 	 •• 

• 	3-- 	i1 	
_ 

_f 	L.rJ 	rjT•n•:;: 

O 	 O• 	/ 	

• 	 0 	
0 	

0 	

• 

• 	 . 	 0 	 • 	 7..)r1 
,\ 	

0 	
• 	 :'r•. 	:i)r 



	

cii 	
Acc1I1t 	t1,y 	

tiipbiy' 

co
• 	 . 

	

S1dl8, 	

lSsbZ'- 

(ui
.)a..L 

 

thc CItThL 
	

01 Alt nla SvC 

ihc ta Z'r3dCsh M;(,m. Skifl. .1Ja1 
O 	 m . Fioar 

1:ttit anti 	
werc i:vi' 	

!ty 	C;itiCl Comtt(C ui 

cü1 heIJ 
 

V. 

U 
p 

M , r. '  fill! 	
aIs. 

a 
DiUT. 	

1rl 	
S 'c Pei )f 

cJP7 	 - ;.'cheCt 
th 

Is 
3 	thr !JM 	

i 
ju 

•' qL 
rid 

• 	
to Th for m 

thC 
jfliiOIt 

- 
' 

2 	rea Sin ru I 
fo t i iC 	ti 	w.PD.°- 

r: In 
wCtl jfl i) 	cqu& ter 	aiY 

an It 

.idicg .. 
.•.• 	

ais 	
residS 

fcc 	op- 
.. 	

A 
for PAY 

y !irne opIOt1 %i  uflC 

. k a I
i1u! f raim 

hnx 
55 

DI 0vd ;cea 
:t 	bCCfl dt as to te w 

- 	
a 

\'C VCt 
. 	... teri( 	DibU 

33 

'. ..' 	ft. 	
7 9-OQ 

.. 

Th 	
.cO 	ctcd t.  

i 	10 	
ils; 	ot 1 

be egbian 	tid 	
ai))Ii ;it. 

On 	
o ftr/rs/.urn 	eX 

o 
, 	i0 sthtY of jbc i1cu 	ce;fl 	o 	La1C O 

he iect° 	
t :atc be aac of 	

of 

1 	J 0 
 c 

C ' 	OSlL 	
St 

2i3t the- 	L1 	t Oflh1t'. 3 i. 	!i.'V 

T 	 f1 	1CIti0 	;iflO'. 	
IL 11 

ttL (1 	
' i 	J 4 LL  

ç 

Th .c10n 	
the Gnat 

tion W0lik aS0 b 	
jf he 	

is 

Sie to 	
thC ri Uie N-E P.cgiC1 

(f 1C oirS re ppiicabke onty i 	
be ofii&S arPOS 

to Cnt(1 	

cffic. OfC of thf: UOa Ter11 

aad these. oe will ncl 
	ppic3b h eas 

postCC o Ptbil1 Sect 	
AulOfl 

vi) 	1cr.lOfl ot Golm 	
01fl1fl ta stall aisO be ad- 

nisblC to L1l0C 0rcCTS WO 	
F45 	

iaSt iC Cf 

tte,r Poi' -   . 	 . 

2. AU diL 	
i1cecs. 	 . 

TUe0C c 	
f tCfltlO ol Go1ef1fl1 

tNI arc 1c 	to
CC of AU adia SeriC 

l Slb10 	i) 	
eS (AS, WS &- 

() OftiC1 	
A 1di3 StrvCC i3 	

helotIgg 10  

jj;t1ir. rclI, 	
ncbai PraS. 

MiZOr1 nd Sikk"fl. wO revC to the 
	W. the en of 

L1U" 	
ICI 	

WI.h thc CCI(I GCVI Cfi( or wiilc 

in oi' .ta(C ottted tit' N I 	
giO!i arC poste4 to 

a 	
b1 	I0\'. 	rC1II1&O ot 	

iypc .7f ic - 

'I) 	iCflt 	ratC'fl 	
liccUCC fcc. fo 

th 	r. 

a period ci threc yt:a 	
n eCh Case, 	

ctiig e coCc- 
r5 

CI 	
r.1sjt' 	tIt)UCr rUCS at prCiCI 

Such AIS 	cS 	
thc.e SaSI Wi ifC ItVt' 1jtt) 

jI) pi1C tCreS 	
td rtCi' 

of aCCo!Uhtfl of tXI1 
iC fanY u 	

the ha 

ir 	( ir 	ycS. 	
chCT is 

(Ii) t'lic 	
cf A1S 	

AGMJ catlrC ot u 

thfl LtU St 
o 	

S 10 	
ROfl X- 

•;kiIn, n 	
dCp0tfl o ally of the Nh 



15:05 FROM 
	

P.03 

I : 
1"  U. 

No1 4-25/99-Bldg/OP 
Forest Research Institute, 

Indian Council of Forestry Research & Education, 
PO.New Forest, Debra Dun 

LDated :the,_3'1 - 20~0  

ORDER UNDER SUB-SECTiON (1) OF SECTION 5 OF THE PUBLIC PREMISES 

To, 

Sbri.Bala Prasad, 
Bungalow No. 46, 
Talde Road, Debra Dun 

pgEsENTLY 

Conservator of Forests, 
Functional Circle, 
Mantripukhri, Forest Complex., 
imphal, Manipur-795 002 

Whereas I, the undersigned, am of the opinion on the Grounds specifiedbelow that you 
are in unauthorised occupation of the public premises mentioned in the schedule below 
and that you should be evicted from the said premises.. 

GROUNDS. 

Shri Bala Prasad was repatriated to his parent cadre after completion of his tenure 
In Forest Reseat-eli Institute, Debra Dun on 31/05/99. He was permitted to, retain the 
Bungalow No. 46, Takie ROad upto 31/1.0/99 by the Estate Officer, FRi. Shri BaJa 
.Prasad unauthorisedly.contiuues to retain the above bungalow after 31/10/99 on the 
grounds,which are not covered under the rules. He submitted a letter dated 
06/09/99 and requested for retention of Govt. accommodation on the grounds that 
All Indian Officers posted to N.E. Region can retain Govt. accommodation at their 
last station of posting for bonafide use of their family members. But the above 
contention has already been clarified vide Government of India reference No. 3-
1196-RT dated 12/03/96 in case of SIn-i Sit Mehta. PCCF, Government of 
Mozoram. The copy of the reference has already been sent to Shri Bala Prasad.vide 
this Offlce letter of even numbtr dated 10/03/2000. The provision of retention of the 
residential accommodation by the Al) India Officers of N.E. cadres is valid only in case 
ofièsidential accommodation under the control of the Ministry of Urban Development 
New Delhi. The niles, ipso-facto, do not apply to the limited pooi of residential 
accommodation available for officers of FRI. The matter with regard to retention of 
accommodation was reviewed and clarified by the cabinet committee on accommodation 
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in its meeting held on 167-98 stating that the orders for retention will not be applicable 
in cases where officers are posted to Autonomous bodies, &?ICe claim for relenhion of • 	Govt. occomrnodajioi alloltedio Shri Bala Prasadfrom FR! pool is not valid, 

Shri BaJa Prasad was called upon by the Estate officer to show cause on or before 
10/0412000 vide this office Notlee dated 27/03/2000 under Sub-Section (1) and clause 
(B) (II) of Sub- Section (2) of Section 4 of the Public Premises (Eviction of 
lJnauthoried Occupants) Act, 1971. But, Shri Hain Prasad , failed to appear 
before the undersigned on 'the scheduled date and time. 

WHEREAS, after considering continuous occupation of premise of FRI by Shri Balà 
Prasad, I have come to the COflcluion that Shri Bala Prasad is in unauthonsed occupation 
of Bungalow No, 46, Talde Road, New Forest. Now, therefore, in exercise of the powers 
conferrecj on me under sub-Section (1) of Section 5 of the public premises (Eviction of 
Unauthorized occupants) Act, 1971. I hereby order the said Shri BaJa Prasad and all '. 

	

	
persns who may be in occupation of the said premises or any pan thereof to vacate the 
said premises by 18/06/2000, In the event of refbsal or failure to comply with this order 
within the period specified 'above, the said Shri Bala Prasad and al 

rn 	 l other persons 
conceed are liable to be evicted from the said premises, if need be, by the use of such 
force as may be necessary and siniij,Jtauepuy license fee at three times of market license 
fee will also be charged as per instruct iOfls contained in Ministry of Works and Housing 
(Dte. of Estates) O.M. No. 18011 (12)/73-Pol1, dated 31st July, 1976 and No. 
1801 1(12)/73-Pol.ILfpt., dated 29 May, 1981. 

SChEDULE 
/ 

/ 
Bungalow No. 46, Takle Road, New Forest, Dehra Dun, along with out houses. bounded' 
and butted as under: - 	 1 

( 
East' ., FRhiand  
West Trevor Road Houses (Bungalow No 33) 

o,rth Bungalow .  No.45 
South Bungalow No 47 

Dated the3l st' May, 2000 

Signa u' and Seal of 
E tale Officer. 

TOTc4L R.O 
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IN THE CPT'JTL iDMINISTRkTIVE TRIBUNAL, 

GUWAHATI BENCH, GUwAHATI. 	. 

INTHE MPTTER CF:. 	 . 	-. 

0 A NO. 1 6 4/'2O00 

-. ,-.•• - 	. 	Between 

'V 	

ShriBala Prased' - Appiican •t. . 

• V 	 . 	 - Versus- 

- 	 Union of India 	 V  

- ' 	 - 	 & others 	--Respondeflts. 	V  

REJOINDER OF THE APPLICANT IN REPLY TO THE WRITFEN 

• STATEMENT FILED BY THE RESPONDENT NOS. 2,3,4 AND 5:' 

V V 	• 	
. 	The applicant' b e g s to state as fo1lows 

That 	w i t h 	reference 	to 	paragraph 

No2A), 	2(B), 	2(C), 	2(D) 	of 	the 	wrtItten 

V 	 statement it. is stated that the applicant was 

V 	 V  entitled 	to 	type -'VI 	quarter 	since 	cz 	ws 

V 	

V 	
promoted to' the post of Assistant Director 	. 	 V  

General Indian Council of Forestry Research and 

Education (in shot ICFRE) with effect frcm 0- 

05- 1997 	but he • did n o t apply for T y p e VI 
V 

 quarter because retention of Tyke VI would have 

V 	

• c:reated 'diffic:-'ui ties for the Of F icers posted at. 

V 	 ICFRE/FRI 	(Fcrest Research Institute), Dehra 
V 	

, 	Tune as t h e r e warnO v3flt quarter.V in Type VI and 

/ 	 V  

V 	

• there were a number of unoccupied quarters in 

V 

	

	Type V. The cont2fl-t3-C)fl of the respondents that ,  

-there is limited pool accommodation and that 

V 	 • 	, 	the same may not be provided for retention is 
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not tenable because in their own admission at 

present there are four quarters still lying 

• 	 vacant 	in 	the 	Forest 	Research 	Institute 

Further, they have a iso not stated how many are 

likely to f-al]. vacant or how many have been 

• 	 rented by, th 	officers beyond the permissible 

period of two months. 

All the quarters. of the 1CFRE/FRI may 

be 	treated 	as 	general 	pool 	accommodation, 

except those specifically 	rrnrked/desigflated 

for Director Gnerai 	]:CFRE, and Directors of 

Institutes. The only ditinctiOfl made is het-

ween tenure and non-tenure Officers, 	i.e. 

tenure Officers ho are going on deputatiori to 

ICFRE AND FRI and non-tenure officers who are 

regular employees -a-f t h e ICFRE a n d F R I 	T h e 

quarters are ientified for, the tenure and non- 

tenure .of-ficers 	All tenure Officers who a r e 

entitled for Type V quarters, hav 	got 1'°ype V 

quarters and no tenure Officer who is entitled 

to Type-V quarters is w a i t i n g f o r TypeV 

q u a r t e r 

The c::ontentior' of the respondents tht 

many officers may like to retain the quarters 

at the time of •rpatriatic'n to N.E. Cadres is 

also not correct as there are very few officers 

a-f N.E. Cadres to ICFRE/FRI who are going to - 

complete their tenure within one or two years 

• and have r.equested or are 1 ie.1y to request for 

retention of • quarters. Therefore, the 

• 

	

	
contention that limited pool accommodation will 

be exhausted if s u c h retention is allowed has 



no basis as t h e r e are already f o u r quarters 

lyirçj unoccupied as on date • and more likely to 

fall vacant in Type V category. 

The officers of 	the 	Ind.ira 	Gar!dh.i 

/ 
Natiorai Forest Academy (IONFA) are not allot-

ted ICFRE/ FRI quarters. The Director I(3NFA is 

the only one occupying a Type VI quarter in FRI 

and one Officer of ICFRE is occupying a Type VI 

quarter in IGNFA. comple<. IGNFA has its cn 

residential 

In this connection it is reiterated 

- 

	
that the provision of retention of residential 

• 	acc:ommoctation by the, All India Service officers 

of N.E. Cadres is applicable in the instant 

•  case as the same Rules are followed by the 

IrFRE/FRr. The. respondents have admitted that 

they have not fraied any Rule and the eviction 

proceeding has been initiated by applying the 

Rules framed by the Union of India. 

23 	That with reference to paraqraph t'os. 

4.1 	to 	4.18 	the 	applicant 	reiterates 	the 

statements made in the Original Applic:ation. It 

is -Further reiterated that as admitted- by tI 

respondents in paraqraph No. 4.13 the ICFREIFRI 

t\as not framed any Rule and as such the appli-

cant submits that the provisions for provisions 

for retention of the accommodation by A I S 

_. S 	 Offic:ers is applicable to him. 	• 

31 	That •ith reference to paragraph Nos. 

5.1. to 5.6 the applicant submits t h a t t h e 

- 
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grounds £tLted in the Original Applicttior& are 

legally tenable. 

43 	That with reference to paragraph no 3 

the contentions raised by the respondents have 

no legal. basis In this connection, the deponent 

submits that it is fit case wherein this 

Hon ble Tribunal may be pleased to grant the 

relief sought -for in the Original application. 

-Verification- 

I 	Sr- i Gala Prasad 	Son of Murari 

Prasad 	Shi' - iv.astawa 	aged 	about 	41 	years 

presently wor:ing as conservator of Forests 

Functional Circle Mantripukhrl Forest Complex 

- Imphal 	Maripur-79OO2 do hereby verify t h a t 

the statements made in p,rag raph Nos. 1,2, 

re true to my know ledge a n d t h o s e made in 

p a r a g r a p h Nos. are mjitters of 

records derived therefrom which I believe to be 

true a n d the rest a r e my humble submissions 

before this Hon bie Tribunal . I h a v e,  not 

suppressed any material facts of the case. 

H 
Signature. 

Place 	Guwahati 

Date 	3o/C/abC 
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